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LEGISLATIVE ASSEMBLY. 

Montiay, 19th March, 1993. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Ohair. 

MEMBER SWORN: . 
Sir Henry Moncrie1! ~  Kt., C.I.E., M.L.A. (Secretary, ~  

Department). -

QUESTIONS AND ANSWERS. 

RAILWAY CONNBCTIONS IN WBST COAST DISTRICT, MADRAS. 

572 .• Jrr. Mahmood BcbNllnad Babib Bahadlll: 1. Is it a fact that 
there is only one railway line passing through the Palghat gap, connecting 
the West Coast districts of the Madras Presidency with the general 
railway system? 
2. Is it a faot that as this line was damaged during the Malabar rebel-

lion military movements to Malabar were delayed, and hence the suppres-
sion of the rebellion was oonsiderably delayed? 

8. Do the Government propose to oonnect the general railway system 
with the West Coast railway by the construotion of the lang proposed 
Mangalore Arsikere (or rather Mangalore Hassan) line and facilitate the 
movements of military, eto., to the West Coast districts of the Madraa 
Presidency? 

Mr. O. D. Y. HIndle)': (1) Yes. 
(2) The answer to the first part of the question is in the affirmative. 

As to the second part, in view of the fact that the damage to the Railway 
line in question was very quickly repaired, it cannot be said that the length of 
time taken to suppress the rebellion was thereby materially affected. , 
(8) The reply is in the negative. The position of the Mangalore Arsikere. 

(Mangalore Hassan) Railway project is as stated in the answer given tC> 
the Honourable Member in the Legislative Assembly on 5th March, 1921. 

PASSAGE CONCBSSIONS TO CERTAIN OJ'J'ICJIIBS. 

578. ·Bat Bahadu G. O .... : Is it a fact that in consideration of the 
high cost of passsge to the Unit-ed Kingdom certain concessions have been 
sanctioned, for all gazetted officers of Non·Asiatic c:!.omicile to facilitate 
their passage home? 

The BODouable B1r IIalcolm 1fI.aI1e)': The answer is in the affirmative. 
The concession is in th: form of an interest ~  advance for P8BB&ge 
money. 

( 8677 ) A 
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:Mr. 1[. Ahmed: Could not that concession be applied to any' other 
country, Sir, except the United Kingdom? What is the principle followed 
in granting the concession? 

The Jlonourable Sir Malcolm JIaI1eJ': The high coat of passagea to 
Europe is the reason. 

CONCESSIONS TO MEN RECRUITED TlIhouOB STAn SBLECTION BOAllD. 

574 .• B.al Bahadur G. 0. _ag: (a) Is it a fact that men from all ~ 
moes are recruited through the Central Staff Selection Board in the Gov-
ernment of India Secretariat? 

(b) If so, will Government bE' pleased to state whether the grant of any 
concession is under consideration in respect of the different classelil of 
. officers employed in the Government of India Sooretariat in view bf the 
prevailing high rates of railway fares? If not, why not? 

The Honourable Sir Malcolm lIa1lq: (a) Yes. 
(b) For journeys on duty the ordinary travelling allowance rules apply. 

Private journeys are, of course, not paid for by Government. 

INABILITY OF SECRETARIAT STAn TO VISIT TBBm HoDS. 

575. *B.al Babadur G. 0. Bag: (a) Is the Government aware that there 
is a growing discontent amongst the Secretariat staff owing to their in-
ability to visit their homes even once at long intervals? 

(b) H the answer is in the negative, will Government be pleased to 
enquire about the matter throl'gh the Association of the Uncovenanted 
Servioe of the Government of Irdia? 

The Honourable Sir Kalcolm HaUq: (a) Government are not aware that 
this is the case. 'l'he expenditure on leave allowances would certainly 
indicate that sufficient leave. is granted to the Secretariat establishment. 

(b) The Association is of course at liberty to make any representation 
they may wish. 

FREE PASSES AND P. T. O's. 
5.76: ·*au ~ G. 0: _ag: ~ is the total number of men (ex-

cluding the memals) belonglDg to the RaIlway Board, who are eligible for 
the privilege of free passes and P. T. O's.? 

The Honourable :Mr. 0. A. Innes: 130. 

COST OF P. T. O. CONCESSION. 

577. *B.al.Babadur G. 0. ~  (a) Will the ~  be pleased to 
state what wIll be the total admtlOnal annual cost If the concession of a 
P. T. O. is granted to all men ()£ the Government of India Secretariat once 
e year? 

(b) Will the Government b'? pleased t.o state whether this additional 
cost will be covered by the corresponding gain which will accrue from the 
abolition of the free Railway passes to 'vvhich the staff of the Railway 
Board are at present entitled l' If so, will the Gcvernment he pleased to 
give this suggestion a trial? 
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QCB8TIOlfS dD dawns. 

'!'hI JIoDoarIble Mr. O. A. 1DDeI: (a) It is impossible to S8y. 
(b) In view of reply to (a), this question does not arise. 

,SJr .1'&IIIIe'j .. ' .... bhcJy: May I ask what Po T. O. meana? 

The Honourable Mr. O. A. IDD.:·I 40 not know. 

GOODS SUPPLIBD BY BIBKIlYBB ~  

3679 

578. -Mr. Kamaobandu B.amJl: Will the Government be pleased to 
.tate: 

·(a) the description, quantity and rate of goodasupplied to Govern-
ment during 19'J2·23, by Messrs. Birkmyre Brothers, from 
their own mill, and also, separately, those supplied through 
them from outside, 

(b) whether Messrs. Birkmyre Brothers .were left the choice of 
supplying from their own mill, or whether Government gave 
the order to them &fter comparing the prices outside, 

( c) if the firm were left the choice, before ~  their price for 
their goods whether the firm ,bad invited tenders; and if so, 
how their price as finally charged compare with others, 

(If) whether in the case of goods suppliec! from outside, before pur-
chasing them, Me.csrs. Birkmyre Brothers invited tenders for 
those goods, 

(e) whether Government still think of obtaining expert advice from 
Messrs. Birkmyre Brothers, and 

(f) if the answer to (e) is h' affirmative, will Government consider the 
advisability of fixiag commission for expert advice only; and 
make purchases tht.>mselves directly from the open market, 
thus BBVing that portion of the purchasing commission now 
given to Messrs. Birkmyre Brothers? 

Mr. A. H. LeJ: (a) The statement desired by the Honourable Member 
involves details of over 400 items. A list of these items has been prepared 
and is available for inspection by the Honourable Member in my office. 

(b) Messrs. Birkmyre Brothers had full discretion to supply the articles 
required from their own mill, or to obtain them from other Buppliers, having 
due regard to the interests of Government. 

(0) Government are unable to say whether in the case of every item to 
be supplied tenders were first called for by the firm. As they were not required 
to submit tenders received by them to Government, the infonnation desired 
by the Honourable Member in the matter of comparative prices is not 
available. 

(If) Messrs. Birkmyre Brothers usually invited tenders for orders 
entrusted to them as Government agents, but were not obliged to do so. 
!I'hey were at liberty to purchase as they thought best, their resPOnsibility 
to Government being that of an agent to his principal. 

(e) and (f) The Honourabli Member is referred to the reply given on 
the 16th January last to part (0) of his question No. 100. Until the Indian 
Stores Department hts been developed further, it is not proposed again 
to rovise the cont,l'sct now in force with this finn. 
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JIr. K. .Ahmed.: After the expiry of the contract of Messrs. Birkmyre 
Brothers, will the Government be pleaseCl to try their level best to get 
a cheaper market through some other firm? 

JIr. A. B. Ley: Go'Vtlmment will consider the situation when the con· 
kaot expires. 

MR. V. SRINIVASA SASTU'S WORKS ON COlOlIT'l:BBB. 

579. ·"ulvi IIlJUl l l l~  Will the Govemment be pleased to. 
state: 

(a) On what committees did the Right Honourable Mr. V. Srinivasa 
Sastri serve since he became a Member of the late Imperial 
Legislative Council and of the Council of ~  

(6) What total amount by way of travelling and other allowances 
has he drawn for serving on those committees? 

(e) What amount has the Right Honourable Mr. V. Srinivasa Sastri 
drawn for his work in connection with (1) the League of Nations, 
(2) the Washington Conference, (8) his recent Dominion tour 'I 

(d) Is it a fact that he took some one of his relations in the capacity 
of an assistant at the cost of the Government in his dominions 
toOur? If so, in what capacity? -

(e) Is it a fact that·the R ~  Honourable Mr. V. Srinivasa Sastri has 
been appointed to the Royal Commission recently announced '! 

"I'Ile Honourable Sir JIalcolm Halley' (a). and (6) The Honourable 
Member is referred to answer No. 40, which was given by Sir William 
Vincent to Mr. ROOdi Gam's question on the same subject during the 
September Session, 1921. 

(e) Mr. Sastri was not deputed to the League of Nations. For the 
W lJoShington Conference the following terms were sanctioned: 

Honorarium £200 per month. 

HiTe of CaT. 

Outfit allowance £40. 

Daily allowanc.e 10 shillings a day while on board ship. 

First class travelling expenses including Pullmans and subsistence 
allowance of 10 dollars daily while in the United States pI". 
the cost of rooms. 

Entertainment allowance of £100. 

The terms sanctioned for the recent Dominion toOur were--
Honorarium £200 per month. 

Entertainment allowance £100. 
All travelling expenses. 

Subsistence allowance at ~  per. day in Canada and ~ per day 
elsewhere when ~  In rt>cetpt of Government hospItality plus 
the actual trRvelhng expenses of a servant who received a 
subsistence allowance of half a.. guinea pl'lr day. 

The accounts have not yet het>n finnl1y settled hull, the aggregate amount 
drawn by Mr.' Sastri was approximately Rs. 32,400. 
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(d) The answer is in the negative. The second part of the question 
Goes not theztefore arise. 

(e) Government have no information. The perBonnel of the CommissiOD 
ilas not yet beeD settled. 

JlUDahi Iawar 8araD ~ Is Government aware that the Bight Honourahle 
lh. Sastri gets Rs. 125 a month from the Servants of India Society, of 
which he is the President just now? 

:Mr. Pr8lldeDt: I do not think that is a matter" within the special 
~  " of any Member of the Government. 

POLITICAL CoDERENCB HELD BY MRS. BBSANT. 

580. -.. ulvi IOJan ~ l l Il  Will the GoverWnent be pleased to 
.. tate; 

(1) Whether permission has been granted by the Government to hold 
the recent Political Conference of Mrs. Besant in the hall of 
the ~  Hostel? 

(2) If so', whether any rent has been charged by the Government for 
the use of the hali under reference? 

(8) Ii 90, what w:S the rent charged for the hall and the rooms 
occupied by the delegates who came to attend the Conference 'I 

(4) How many delegates actually occupied these rooms? 

Ooloael SIr SydneJ CJroo1rshank : (1) Permission was asked for and 
given to use the hall for the Conference on the understanding that no 
residents of the hostel objected to the use of the hall for the purpose. 

(2) No rent was charged by Government for the use of the hall. 
(9) 9 rooms in the Eastern and Western Hostels were occupied by 

delegates who came to attend the Conference. A sum of Be. 214-15-0 is 
the amount of rent charged for the use of ~  rooms. 

(4) It is not known how many delegates occupied these rooms. 
1Ir • .Tamnadu Dwarlradaa: Sir, may I correct the question asked by 

the Honour.ible Member. He refers to the Conference of Mrs. Besant. 
My answ(;r to .him is that it was not a conference of Mrs. Besant. It 
~ as a conference of all those who believe in parliamentary action as against 
odirect action, and it was presided over by Sir Tej Bahadur Sapru, the late 
Law Member of the Government of India. 

RBNT8 OF OFFlOIAL RESIDENCES. 

581. -llr. W. ]I. 1I1118&Da]Jy: (a) With reference to answer to question 
"395, will Government please stete why the percentage of rent payable by 
o()fficers goes on decreasing as the salary goes on increasing? 

(b) Do Fundamental Rules leave it to the option of Government to 
eharge as rent any percentage of the salary up to 10 per cent. or do they 
require that 10 .per cent. should be charged? 

Oo1ODel SIr SJdD8J Oroobbank: (a) The Honourable Member is referred 
to the concluding portion of Illy reply to question 895, to which I may 
perhaps add in explanetion that, although the basic accommodation is more 
Gl less the II'lme for senior officers and junior officers alike, the additional 
« mc.e .commodious accommodation required by the former does not aa . 
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a rule bear the same proportion as to cost as does the difference of salary of 
the former over the latter. 

(b) The rules regulating rent are contained in Rule 45 of the Funda-
mental Rules, copies of which are available to Honourable Members in the 
Library of t.he House. Under the Fundamental Rules 10 per cent. is the 
minimum rent charge which can be levied when a Government residence is 
supplied both at Simla and Delhi unless the total of the combined rents for-
the period !"If occupation of each residence comes to less than 10 per cent. 
in which case the combined rents will be charged. 

When 8 residence is supplied in one place only Government may fix 
on any ~  up to 10 per cent. of emoluments to be recovered as 
rent. or in ~  alternative charge the actual rent of the house if it happena 
to be less than 10 per cent. of the officer's emoluments. 

moolO AlfJ) EXPENDITURE QP NEW DELIII. 

582. -Mr. W ••• HWJII8DaUy: (a) With reference to answer to question. 
896, is it a fact as stated at page 249 of the Inchclpe Report that while 
the total income from Imperiai New Delhi is 9 lakhs a year, the upkeep, 
costs about 161 lakhs a year? 

(b) H so, what will be the total income and expE!bditure when all buildings. 
and other works are completed, and, what will be the net loss a year? 

(c) Does this loss take account of the interest charges on capital 
borrowed and sunk? 

(d) Do Government propose to() reviRe rents and all other sources of 
revenue from New Delhi so as not onJy to make up this heavy annual-
deficit to the tax-payer but also to make up the interest charges and sink-
ing fund upon the callital invested? 

Oolonel Sir Sydney OrookshaDk: (a) and (b). The figures of mainten-
ance charges- and receipts given in paragraph 2. page 249, of the Report 
ot the Indian Retrenchment Committee relate to the conditions which wilt 
exist after completion of construction of the New Capital. 

• (e) Partially. 
(d) It is not possible to say as the New Capital will not be completed'. 

and fonnally occupied until 1925-26. 

RENTS OF QUARTERS IN DELIII. 

583. -Mr. W ••• HWl8&Dally: (a) With reference to answer to question 
898, if full recovery of rent is not possible, how is it that Government 
neither gains or loses on these rents? 

(b) Will the Government consider the question of altering the Funda-
D'lental Rules so as to recover a larger percentage with a view to save the 
tax-payer the heavy loss? 

Oolcm.el Sir Sydney Oroobbauk : (a) As implied in the reply which r 
gave to question No. 398, the recovery of rent Bufficient to recoup Govern-
ment from loss can only be effected if the house is in occupation at the fuIt 
assessed rat!! throughout the whole year. I 

(b) ~ DIIl  do not pre-pose to amend the Funtlamental Rules in the-
manner suggested. 
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ELECTRICITY CHARGBS IN DBLBI. 

584. -][r. W. M. H1II8MaU)': (4) With reference to answer to question 
400, why is it that Government servants are charged only three annu per 
unit and otheI'll only 6 annas when the rate in the city is 8 annu? 

(b) What is the cost of production including interest on capital invested. 
luperintendence and all other charges? 

OoloDel Sir Sydn.,. Orookablnk: (a) The three-anna rate is a special 
provisional rate and is based on averages on which Government gets .. 
reasonable Jjl&lgin of profit in supplying current. Private consumeI'll are 
few in number at present and are charged at six annas a unit, the rate 
formerly charged by the local supply company, subject to certain conditions. 
Government do not wish to encourage those who are not Government 
servants to obtain their current from Government instead of from the 
local supply company. 

(b) The information is being collected and will be given as soon as it ia 
available. 

1Ir. W. M. JlUlBUaJly: Does the rate of three annas leave any ~ 
of profit to the Government, and, if 80, how much? 

Ooloael Sir Sydney Orooksbank: In supplying current at the three-
anna rate Government pays its expenses and has a small margin of profit, 
but I am not. in a position to say exactly what profit is made. The cost Of 
"roduction for bulk supply is somewhere in the region of two annas per unit. 

FUBJI'ITGRB DBP ARTMEJI'T • 

585. -][r. W. M. Jl1UII&Dally: With reference to answer to question 
401, will Government please state if they propose to consider the question 
of transferring the Furniture Department to a private firm on certain oon-
ditions? 

OoloDel Sir Sydn.,. (Jroolnlhank : No proposals in this direction are 
before ~  and no recommendations to this e1fect have been made 
bv the •• House Committee " of the Legislatures. Enquiries will, however, l-e made (',OID time to time as to whether any arrangements for private 
a,ency whilln do not cause discomfort or additional expense to tenants are 
feasible. 

RmfT OF BUNGALOWS IN DBLBI. 
586. -Mr. W. M. JlUlllMally: With reference to answer to questioa 

402, will Government please state: 
(a) the number of bungalows leased; 
(b) what is the aggregate rent per year paid thereon; 
(c) the aggregate rent recovered thereon; 
(d) the total gain. or loss; 
(e) the names of officen occupying the same; 
(f) do these oflieers pay ·rent for all the year round or only for the 

period of actual occupation? . 
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00I0ne1 Sir SydDeyCJrooladlank : (a) 16 for migratory Officers. 

(b) Re. 39,49'J which includes repair charges. 
(0) Re. 17,050. 
(d) Loss per annum, Rs. 22,442 maximum. This is WIuced by letting 

these bung,Jows in the hot weather when possible. 

(e) See hst below.· • 
(f)For period of actual occupation. 

Nam.u _/ OCCllpJftA. 

The Honourable :Mim Sir M. Bhafi. 
The Honourable Sir B. Blackett. 
The Honourable Baa Bahadur.B N. Barma. 
The Honourable Mr. C. A. Innes. 
The Honourable Mr. A. C. Chatterjee. 
The HOllOurable Sir W. M. Hailey. 
Mr. B. K Mitra. 
The Honourable Mr. E. M. Cook. 
The HonoUJable Sir A. Muddill1lm. 
The HO"J.ourable Mr. D. Bray. 
Mr. A. V. V. Aiyer. 
Mr. E. W. Baker. 
Mr. B. C. Gupta. 
Mr. E. Burdon. 
Mr. J. McGregor·Cheers. 
:Mr. P. P. Hypher. 

lNooIU OF IMPERIAL DELHI MUNIOIPALITY. 

587. *1Ir. W. K. B1UIMnaJ]y: With reference to answer to question 
40S (0) and (d), do Government propose to levy any such taxes; and 
(lOIDe to some understanding with the Delhi Municipality? 

The Honourable lIr. A.. o. ChatterJee: The question of. the most suit., 
~ l  form 01 local 1iaxation to be imposed in the Imperial Delhi Municipal 
Area will be considered when that &rea is more fully developed than it is 
at. present and acquires a permanent populat.i,on for whose benefit the 
'proceeds of such taxation will be expended. 

MOSQUES IN DBLm. 

588. *1Ir. W. M. BUB8anally: (a) With reference to. question 
421 (3), was it a condition of the land acquisition proceedings that the 
repairs to mosques would be allowed only if the architectural fea'ures con-
formed to those of the surroundmgs? If not, under what authority is this 
condition being insisted upon? 

(b) Will Government please state what' were the grounds of refusal for 
repairs to Kalali Bagh Mosque, vide Mr. Wazir Dyal, Executive Engineer, 
1 Project Division, No. 5693, dated 22nd ~ 1921? 
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(0) Have any such applications been refused, if 80, will Government 
please place on the table a statement thereof showing the mosques, the 
lIames of applicauts, the grounds of rejection of the application 'I 

The Honourable Sir JIalcolm Halley: (a) The answer is in the negative. 
'Government as owner of the land has an unquestionable right. to lay down 
"'anditlons !or buildings on its property. 

(b) The detailed layout of the locality was not ready in October 1921. 
$ince then t.hC' details of the layout have been completed, and an estimate 
has been saactioned for a compound wall which actually encloses more 
land for this mosque than was originally attached to it. This will tend to 
the convea;ence of the users of the mosque and of the residents in this 
locality.' , 

(0) The correspondence is' 80 ephemeral in character that Government 
do not think it would serve any useful purpoSe to prepare any such state-
:ment. 

MOSQUE IN RAILWAY AREA, DELHI. 

589. -Mr. W. JL H1II8&naJ.ly: With ~  to Railway Board's letter 
No. 155-W.-23, dated' the 6th March, 1923,. to my address communicating 
io me answers to ~  regarding questions relating to mosques within 
·the new station area: 

(a) Will Government please order the publication of the answers 'I 
(b) With reference to answer (b) are Government aware that they 

would be wounding the feelings of an important section of 
the community by appropriating the court-yard as proposed? 

(0) Will they consider if there is no other way to save the court-yard 
of the mosque frow the statiou platform? 

(d) With reference to aI!ewer 2 (a), what arrangements are to be 
made to allow ingress and egress to the mosque at all times 
and at the same time ensure public safety? 

'lhe Honourable Sir JIalcolm Hailey: (a) Yes: 
(b) Government recognise that objection would be expressed as to this 

·(lourse and legret that so far it has not been successful in persuading those 
·concerned ci t.he impOllSibility of adopting auy alternative. 

(0) Every poslllible way of daing this has been considered without finding 
any other solution of the matter. 

(d) The arrangements cannot be foreshadowed until the new Railway 
'Station is bGilt. 

1Ir. K. Ahmed: Will the Government be pleased to state in what way 
·they have trj.ed their level best to come to some understanding with the 
11uhammo.-ian community and to please them, on the one hand, and, on 
the other hand, how there is no other alternative that they can take in 
-order to slIti'liy Muhammadan opinion? 

!'he Honourable SIr Kalcobp. HaUey: As regards there' being no other 
alternative, ! cal'. only say that the engineers who are designing the railway 
-station have done theiJ best to find one and that, if this court-yard were 
"IIot taken, it would involve a diversion of the line at great additional cost. 
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As regsNs the negotiations, I believe that those who are oonoerned have 
been appruached in the matter and it has been suggested to them ~ 

they may .reoeive oompensation in a form whioh would enable them to put up 
a building elsewhere. Unfortunately, those negotiations have not been 
sucoessful. 

Kr. x. Ahmed: Will the Government be pleased to lay on the table the 
correspondence that passed between the Engineer, the Chief Engineer, and 
the Government of India showing why it was impractioable for them to d() 
the needful, as· the Honourable Member' says? 

The Honoqrable Sir Malcolm llaUey: I do not think any correspondenoe 
has taken place between the Executive Engineer and the. Government of 
India. 

Kr. x. Ahmed: May I ask how and under what circumstances the 
Government of India was in a position to come to that conclusion,. as it 
&88 been l'::1swered in this Assembly that they could not adopt any 
other way but to adopt the principle they have adopted in order to save 
the courtyard of the mosque? 

Kr. Prea1dent: I think that is a little too complicated for a supplementary 
question. 

Kr. X. Ahmed: Is the Honourable the Home Member satisfied ,that 
I."either the Chief Commissioner nor the Government of India had any 
other alternative method open to them? 

Kr. President: The Honourable Member is already aware that the 
Home Member is satisfied with the course taken. 

VOTING BY NON-OFFICIALS. 

590. ·Kr. Ilohammad J'aiyu XhaD: Will the Government be pleased to 
state if it issues instructions to the non-official nominated Members of 
the Legislative Assembly· regarding their voting and other matters? 

The Hililourable Sir Malcolm Hailey: The reply is in the negative. 

Rai Bahadti:r B&ksb1 Sob&D L&l: Sir, does the Government issue instruc-
tions to official Members of the Assembly to give their votes in a particular-
manner? 

The Honourable Sir Kalcolm JIafley: Official Members are, of course, 
under the ordinary obligation of officers of Govemment to support the-
Government to the best of their ability at all times and in all places. 

L&la CJirdharilal Agarwala: Does that apply to social legislation like-
Dr. Gour's Bill? 

Kr. President: That question does not arise. The Honourable Member-
can study the division lists an,d satisfy himself? 

QUIlSTION 01' Fmm VOTING. 

591. ·Kr. Mobammad J'alyu ][han: (II) Is it true that one or two-
non-official nominated Members of the ~ l  Assembly were brought 
to task by the heads of their District or Division on their return to their 
homes, for having given their vQtes against the Go"ternment wishes accord-
ing to their free will? 
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(b) If the above statement is true, will the Governme!lt consider the-
(luestion of stopping this practice and allow the r;t0n-officlal. l~  and: 
r.ominated Members of the Assembly to vote according to their WlShes and. 
""uscience? 
~ Slr Malcolm JIailey: (a) Government have no· The Honourable 

information. 
(b) No restrictions have been imposed by Government on the voting of 

non-official Members of the Assembly. 
I should like to do it. 

MILITARY PASSES ON RAILWAYS. 

. 592. -llr. Mohammad l'aiJaz Khan: (a) Is it trud that British soldier. 
while on leave are granted second class i'asses on the Indian Railways? 

(b) If it is true, are the Indian soldiers too grapted second class Rail-
way passes? 

1Ir. K. BurdOD (a) No. 
(b) The question does not arise. 

BOMBING ON FRON'JIER TRIBES. 

593. -llr. Mobammad I'aiyaz Khan: What has been the cost of bombing: 
tho Frontier tribes by aeroplanes"l 

[,1 1Ir. B. BurdOD: The attention of the Honourable Member is invited to-
part (ii) of the reply given on the 23rd. January to Mr. Kamat's question 
No. 258. 

1Ir. E. Ahmed: Is there any prospect of getting any profit out of thi&-
inhuman work of bombing people on the Frontier? 

ARMS ACT EXEMPTIONS. 

594. -llr. Mohammad I'aiyaz Khan: When is the Government going. 
to allot a day for discussing ~ non-official Resolution regarding the life 
63.emption fr(lIIl the operation of the Arms Act of the Members of Indian. 
Legislature signed and sent by so many Members? 

The Honourable Sir IIalcolm Hailey: The Government; do not propose to·· 
allot any official time ~  the discussion of the Resolutioo referred to by 
the Honourable Member; but if the Government can give up any official 
time during the present Session they are prepared to allot such time for 
the discussion of one or two non-official Resolutions to be selected by .... 
ballot held in the usual way. 

THIRD CLASS BOOKING OI'I'IOB AT SBOLAPUR. 

595. -llr. B. S. Kamat: (i) Will Government be pleased to state if it is-. 
~ l ~ b.y the Great Indilln ~ l  Railway administration to' 

~ l  their third. o)a88 pusengers Booking office situated in Sholapur city' 
Ul Bombay Presidenoy? 
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(ii) Are. Government' aware of the keen feeling of disapproval with 
which aJly such proposal of the Railway is looked upon by the 'large popula-

· tion of Sholapur on the ground of great public inconvenience which is 
~l l  to be caused to the commercial community and the public at large? 

(iii) Will Government be pleased to say if they have· received ~ 
~  on this subject and, if so, what steps they have taken in the 
matter? 

The Honourable :Mr. O. A. InneB: (I), (ii) and (iii) Government have 
; received no representations and have no information on the subject. They 
· assume that if the third class booking office in Sholapur City is being 
.abolished, this is being done on grounds of economy and retrenchment. 
~  fear that owing to the reductions which have been made in 
· the working expenses of the current year, many' economies of this kind 
.may have to be I l~  

PARTY .. WHIPS" IN ASSEMBLY • . 
596. -Jlr. Ko'"""mad J'aiyu ltban: (a) Are the Government awa:re 

,that there are some of the oflirial Members of the Legislative Assembly 
• fiB chief whips of a party formed by them? 

(b) If the Government are so aware will it be pleased to name these 
• -gentlemen? 

(c) Was any permission wanted to them? 
«(1) On account of their being officials and official Members of the 

-.Government, are the Government aware that there is every likelihood of l. 
:undue influence by them on the non-official Members while voting? 

The Honourable Sir Malcolm Hafley: The answer is in the negative. 
111'. X. Ahmed: Sir, the Honourable Mr. Allen and my Honourable 

::friend from Bombay with spectacles on,-Mr. Haigh,-may not be Chief 
Whip for Government, but there are some energetic Members who in season' 

, and out of season go and whisper to elected Members that their duty is to 
vote in a certain way. They even drag elected Members to the lobby and 

. you, Mr. President, have censured already some of them for so canvas-
.sing for the Government. Is it in the knowledge of the Honourable the 
,Home Member? 

The Honourable Sir Malcolm Bailey: May I ask the Honourable 
Member kindly to repeat his question and may I ask the House to restrain 

'its laughter so that I may hear his question? 

:Mr. X. Alamed: Sir, may I ask the Honourable the Home Member 
whether i, is known to him that the Honourable Mr. Allen and the Honour-
able Mr. H,aigh generally in season and out of season, when the Assembly 

'-is sitting, or in another place when the Assembly is not sitting, canvass 
-for votes on behalf of Government? 

The Honourable Sir Kalcolm Bafley: Not to my knowledge, Sir. 

MOSQUE AT R§ISINA. 

597. -Jlr. ~  SchamDad Sablb B&hacrhr: (1) Are the Govern-
~  aware that bj:!tween the 2 hostels at Raisina, touching the eastern walt 
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of the western hostel in the south, there is a small half ruined mosque with 
an undignified and mournful eppea1'8nce, and it is made use of by.the 
Muslim Members of the LegiFlature for want of a better one in the 
neighbourhood ? 

r (2) Do the ~  propose to pUll down this building of the said: 
mosque and put up a better one in its place or at least effect a tolerable 
repair? 

The !loDourable SlrJ[alcolm Halley: I will note the suggestion of the" 
Honourable Member and I hope that Members of this House will also· 
note it, that Government should pull down a mosque. We will give the" 
matter our consideration. 

DISCUSSION OF" NON-OFFICIAL RESOLUTIONS .AND BILLS. 

Dr. H. S. Gour: Sir, may I ask the Honourable the Home Member-
if he is in a position to announce now whether any day will be set apart for" 
non-official Resolutions whioh he proniised to do in the course of this week. 

Sir Deva Prasad SarvadblJrary: May I add a supplementary qUeRtion, 
as to whether it has been quite decided what will be the last day of the· 
sitting of toe present Sesl!ion? . 

The Honourable Sir JIalcolm 1Iailey: I am afraid I cannot yet imple-
ment my promise of giving any further information yet whether a non· 
official day will be possible. We have so far planned out the business only· 
up to Wednesday. I shall try to give the House information on the" 
subjeot as soon as I possibly can. Obviously it depends on the progress of 

1 the Finance Bill. Nor am I able to say what will be the last day of the 
.. Assembly. That again depends a good deal on the progress of Government-

business. 
JlaUivl Abu! ltasem: Sir, may I ask the Honourable the Heme 

Member if they will allot an additional day for the consideration of non-
official Bills. There are a large number of such Bills now pending and 
it is desirable that they should be finished before the Assembly dissolves. 

The Honourable SIr JIalcOJm JlaUey: We have a day on Thursday for 
the consideration of non-official Bills and we do not desire to place any 
restriotion on the length of time that the non-official Members of the 
House, who will mainly deal with these Bills, can sit to consider them OD· 
that day. Beyond that I am afraid I OODDot at present give IIDY further 
promise. . 

NORTH BENGAL ]'LOODS: 

1Ir. K. Ahmed: Sir, may I ask with regard to the North Bengal flood, 
on which the Government promised that as soon as possible they will lay a 
statement on the table for the benefit of the country with regard to certain 
questiOllS and supplementary questions I tried to put cn the subject? An 
undertaking was given to us when the Honourable Mr. Hindley on behalf 
of the Government had said that it was almost ready and that he would 
place it on the table as ellrly as possible. How far have Government taken 
steps to do the needful, Sir? 

The Honourable Mr. O. A. Innes: Sir, I do not know to what state-
mE'nt the Honourable Member is \-sferring. If he will let me know in the· 
lobby sometime to-day, I-will see that the statement is prepared as quickly 
8S possible. • 



STATEMENT LAID ON THE TABLE. 
JIr. "B. Burdon: Sir, I lay on the table the information promised in 

~ l  to a question by Rai Bahadur Lachmi Prasad Sinha asked on the 
-9th March, 1923, regarding Select Committees on Bills and other Com· 
~  summoned during the period between the 7th October, 1922, and· 
<6th January, 1923 . 
. Statemeflt dotciflg the i"formatioll pt"OfIfiuil in repl!J to a qlltltioft b!J Raj Baluul_ 

IAfCh,.i Prasad Sinha (.,d:eti em the 9th Marcll, 1923, regardiflf/ .'elect Co,.mittees 
Oft Bills afld other Co,.mittees Bllmm01leti durillg the period ~ ll the 7th rTf 
October, 1922, ufld 6tll Jafluar!J, 1923. 

I 
:No. I C()mmittee. Derartment 

~  

Numbrr of daya on 
which 1 he 

Committee held ita AlDount .pent· ~  

meeting •. I 
I , 
I 1----- ·--------1------1-----
! !I.-.ToMtt Of" Select Committ6u Oft Bill,. 

1 Joint Committee on ILcg;slative Dep· One dsy 127th Nov-
I the Indian Cotton I artment. . CD:bt'r.I922). 

Transport Bill. . . 
.2 Joint Committee on . Ditto. • I Two daya (6th abd I' 

tl,e Indian Minea. : 8th January, r 
Bill. . I 1923).. . 

3 Joint Committee on D:ttc_ '1 One day (.tb Janu· 1 the J ndian Sailera : I 81j, 1923). ,) 
Bill. , . 

II.-other Committeu. i 
1 Standing FinaJ:ee 1 FiIl"1lCe Dep"1 Five daya ~  to I 

Committee. I ari.ment, 8th, December, 
1 1922'. 

2, Depreciation Fund I Railway 'Dep-1l2O ~ (25th ~
I Committee. artment. ~  1922 to 28t.h 
: FebrnAI"Y. 1923). 
I 

! . 

Ra. A. P. 
1,843 9 0 

3,95113 0 

4,101 8 0 

11,000 0 0IThe Committee 
had to ~  
the head. 
!l uarters and 
JlDp 0 r tan t 
worksbop sta· 
tiou8 of rach 

railwBY in 
Iudi.. and 
Burma . 

. 3 • Statistics Revimon' 
Cmnmittet>. 

Ditto. 

I State owned 

• I 123 day. ~  Octo-j 7,000 0 0 I The Committee I bfr. 1922 10 '28th Approximately. il 8till 
I February, 1923). i sitting. 

UNSTARRED QUESTION AND ANSWER. 
RESERVED ACCOMMODATION ON E. I. RAILWAY. 

239'. Rai Bahadur G. O. Nag: (a) Are the Government aware, (1) that 
. the public experience difficulties in getting reserved accommodation at 
Howrah, on the Mail trains of tht East Indian Railway, and (2) that appli • 

. eants for reserved accommodation are not usually informed beforehand as 
tc whether their applications will be complied with or not? 

(b) Will Government kindly see to the removal of the above incon. 
''Venience? 

Kr. o. D. 11. lIindley: (a) As regards (1) the reply is in the negative. 
Accommodation on the mail trains is limited and if sufficient notice is not 
given it may happen tlyl.t applicants are disappointed. As regards (2) 
Reserved accommodation by any particular train is not guaranteed, but if 

'"Dot available applicants are at once advis'ed accordingly: 
(b) In the circumstances no action is necdSsary on the - part of 

~  

( 3690 ) 



THE BUDGET-THE INDIAN FINANCE lULL. 
FINAL STAGE. 

The Honourable Sir Basil Blacke" (Finance .Member) : Sir, I beg to . 
_uove : • 

.. That. the Bill to fix the dut,. on salt manuf&etured in, or imported by land into. 
-nain parts of British India, to vary the dut,. leviable on certain artic1ea <UDder the 
Indian Tariff Act, 1894, to fix maximuUl rates of poatage under the ludian Post OfIice 
Act. 1898, to amend the Indian Paper Currency Act. 1923, and to fix rates of income-
fax, be taken into consideration." 

Sir, before I proceed to make a speech of any kind on this motion, I 
~ l  like to ask whether for the convenience of the House it might not 
hE: desirable that instead of having a discussion on the motion to take into 
consideration we should take the general discussion on clause 2 of the Bill 
which is the clause imposing an addiw,onal salt duty. The question, as I 
Eee it, that is before the,.House to-day is whether if at all we can cover our 
deficit;; if so, whether it is to be a salt tax or some other tax or combination 
.of taxation; and it seemed to me that iii might be for the convenience of the 
.House if instead of having first of all a general discussion on the motion to 
~  the Bill into consideration which must necessarily range over the 
.question of the duty on salt, we telescope the general discussion on this 
.motion and on clause 2 into one, which I believe will make for economy of 
time and for more relevance. It would of course depend on -your ruling 
whether on clJluse 2 we could take a general discussion and not limit our-
.selves simply to the question of l~  

Mr. President: The point submitted to the Chair by the Honourable 
Finance Member is that it migut be desirable, in the interests of the 
-efficient despatCh of business to-day, that the Chair should allow discussion 
-on matters arising under clause 2 to include alternatives which might be' 
proposed in other clauses. 

I am prepared to take the discussion in that way. At the same time, 
the Honourable Finance Member used the words • general discussion . 
regarding which I must utter a word of warning. General discussioli. on 
the motion thlt the Finance Bill be taken into consideration mens that 
the Legislative Assembly may' range over the subjects for which the taxes 
are being provided, t1!at is to say, gf>..neral administration and other subjects. 
Honourable Members will remember that last year there was a long dis-
cussion upon the Army. I CanD(lt allow a discussion of that character on 
matters arising out of clause 2. The discussion on clause 2 and on the 
amendments proposed will be confined to the taxation proposed and to 
possible alternatives. 

Sir P. S. Sivaswamy.Aiyer (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, I sh9uld like to avail myself of the permission you 
have granted 1.0 make a few observations of a general character before we 
proceed to a detailed consideration of the various amendments to the Bill. 
Last week the Assembly endeavoured to effect various economies in the 
'budget and it proposed retrenchments to the ~  of over a crore; but 
·those efforts have not been altogether successful. We should have been 
glad if the Honourable Finance Member could have bent his rigid financial 
orthodoxy so far as to meet the wishes of many Members on this side, 
including non-official European gentlemen engaged in business, that a crore 
.and fourteen or twenty. lakhs might be transferred to capital. I do not 
.propose to waste any time upon that question for the reason that the 

( 8691 ) 
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Honourable Finance Minister has infonned us that the Governor General 
in Council has declined to allow It It is no use therefore for us to· dwell 
upon that matter any further. I would simply observe that in these matter. 
it is not pos81ble to lay down any hard and fast rule and we should to.ve 
been really thankful to the Finance Minister if he oould have seen his way 
to advise the Goyernment to allow the proposals of the Assembly to stand. 
But we must remember that the decision of the Government is sanctioned 
by past usage and by the view taken by the Secretary of State in the 
correspondence of 1906 or 1007. Now, the net result of this discussion 
during the last weex on the budget is that we are told that there is a 
deficit of Rs. (-68 lakhs odd. Now, I do hope that it will be possible for 
the Finance Member further to explore possible means of retrenchment but 
it is not a suggestion of much practical moment at the present stage of the 
discussion. N:)w, the question beiore the House is what course are we to 
adopt? There are two oourses open to us. ! believe there are a few who 
think: that it would be a great mcentive to the Government to practise 
economy if the deficit were left unoovered. J!'or my part, I am not willing 
to\) believe that the Government are blind to considerations of economy. 
I think we shall be acting fairly if we give credit to the Government for a 
sincere desire for economy, more especially after they have given proof of it in 
the readiness with which they bSsented to the appointment of a strong 
Retrenchment Committee and aft-er the assuranOOJl we have had that the 
Government would do their best ti<, carry out the proposals of. the Inchcape 
Committee as far as poSBible. I do not think, therefore, we should be 
Justified in. ~  that unless we leave the deficit uncovered, the Gov-
ernment will be under no inducement to practise economy. On the other 
hand, there are serious disadvantages in leaving this deficit uncovered. 
In the first place, it is bound to affect the reputation of the Assembly fex' 
~ sense of financial responsibility i it is bound to affect our credit witli the 
Parliament in England, and not merely that, it is also possible that it 
may affect our credit in the money markets. We did try the course of 
leaving a porti.on of the deficit uncovered during the consideration of the 
l''inance Bill last year, but I do not think it will payor that it will be in 
any way advisable, to follow that oourse for the second time this year. It 
seems to me that ~  only course which is open to us now is to find ways and 
means of covering the deficit as far as possible. . I think it must be the 
desire of every one in the Assembly not to strain the constitution to .. 
bIeaking point I am quite alive to the necessity of expanding the cons-
titution by the establishment of conventions, by expanding it wherever 
pressure on our part will have the effect of expanding our privileges, but 
I do not think it wm be wise to· knock our heads against a stone wall or 
tc push our resistance to ~l proposals to the point of breaking the 
constitution. What .then is the remedy? I think we must agree to some 
method of taxil.tion for the ~~ of covering the deficit, either the whole 
(.1 nearcly the whole of it. It is quite possible also that, as I have said, 
there may be some other remedies available, though I do not know 
to what extent such remedies may be available. I remember, Sir, the 
caution that you administered to-day that we should not indulge .in any' 
discussion of the anny expenditure, and I have no intention of doing so, 
though I might perhaps be susp3cted of some weakness in that direction 
But if I may, f01" the purpose of iPustrating:. my remarks, refer to one thing 
in the military expenditure, I would say this, that in fornler years the head 
Clf ~ used to loom very large. This ye\r there is a new head 
which makes an enormously generous provision in the army for leakage 
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.md other losses ~  an extent far beyond that provided in previous budgets. 
loan well understand the necessity for providing for (lUch things in the 
stock account, and the stock account has provided for losses to the extent 
of 70 odd· lakhs, but I cannot understand, apart perhaps from the 
requirements of orthodox book-keeping, why this sum of 60 odd lakhs 
should appear under the head of the Standing Army, working expenses of 
depots, and 80 on. Sir, I will not devote more than one minute to the 
illustration which I am going to give. It is this. 'fhere.are numerous 
entries under this head of losses, of antioil'aied losses, of cash stores in 
transit, and stores in charge, loss by fluctuation in prices of stores, loss in 
issue of stores at conoessional rates, and loss on sales of surplus stores. The 
Budget provides under these heads, so lar as I ha.ve been able to trace them 
hi the detailed estimates, for 60 odd lakhs. Now is that necessary? May 
not the Honourable the Finance Member usefully devote s6me of his atten-
tion to this large head whioh ~ now takell the place of the old head 
Contingenoies which it was. thought prudent to provide 8S a safeguard for 
unforeseen cO!ltinp:encies and'" perhaps for other purposes? Now that is 
only by" way of illustration. An examination of such items may possibly 
lead to a reduction of the defioit to some extent. J quite admit that for 
the ~  of book-keeping it may be necessary to do it. but. suroly the 
Government does not think it necessury to replacp loslle;; of cash and make 
provision in the current expenditure for the replacement of losses of stores 
in tra,nsit, however proper it might be to enter them in the stock aceount. 
Sir, I have done with this. 

Now, Sir, apart from any such reductions ~ you may be able to 
effeot as the result of a more minute scrutiny of the Budget, whether 
civil or military, the question substantially remains, how are we to meet" 
the ~  'I Now --there· ar.e various suggestions which would have been 
put forward by the Members of the Assembly. Of these the three most 
important are, a surcharge upon the Customs, a surcharge upon the in-
come-tax and an enhanoement of the salt duty, not to the full measure 
proposed by the Honourable the }t'inanoe· MiQister but to a smaller extent. 
Now I think I may state with a fair amount of confidenoe that, 80 far 88 the 
proposal for the enhancement of the salt duty is concerned. there is practi-
cal unanimity on the part of the non-offioial element in this House that the 
enhanoement on the nit duty cannot be allowed to pass. '1'llen, Sir, there 
remain two ohief sources of· possible addition to the revenue. One "is a 
Rurcharge on the Customs and another is a surcharge on the income-tax. 
Now in speaking upon this question, I am aware that there may" be BOme 
differenoe of opinion, but let lile state that the opposition to any increase of 
moome-tax also is quite genuine. Of course, it must be reoognised that no 
form of taxation is faultless, tmd that there will be objeotion to any form 
of taxation, whatever it may be, but granting the ~ human unwill-
ing'ness to. bear any form of taxation, I would say that the proposal to add 
to the income-tax is likely to be viewed by "s very large section of the 
House with disfavour. Thus apparently the only source to which we can 
look for an augmentation, of our revenues is the surcharge on the Customs. 
And, speaki.ng for myself subject to the result of the discussion which will 
follow, I should lhink that a surcharge of one anna in the rupee on the 
oustoms" duties, on all duties which are classified under the head of 
Customs would be suffioient for all purposes. It wDuld bring a sum of 
Rs. 2,80,OQ,()()() or more. Now, 4{ know that there may be· Certain objec-
tions brought forward 1;(, this proposal also. Firstly, on the ground' ~  
the surcharge of one ~~  the rupee is 8 little t-oo high and seoondly 

11 



369-1- LBGISLATIVB ASSIlMBLY. [l9TR MARCR 192IL 

[Sir Sivaswamy Aiyel'.] 

on the ground that particular itenls which are included in the Customs sche-
dule deserve either eJlemption or ~  favourable treatment. But the 
objection to this course is that, once you take out one item for favourable-
treatment or exemption, similar proposals may be put forward by people 
interested in other items. For instance, I know that the Honourable-
Member to my left will have a very BeJious objection to the enhancement 
of the duty on liquor. He would like it to be exempted. Unfortunately, 
he may not perhaps command the sympathies of a large section. of the 
House, but still there can .be no question as to the genuineness of my 
friend's objection. There may be lfimilar objections to the exemption or 
favourable treatment of other items. It is not that I am opposed to the 
exemption of any particular item, if it were feasible. And here I would 
deprecate any suggestion that any of us has a monopoly of zeal for the 
poor man's interest or the rich man's interest. We have to consider the 
question entirely on its merits. Now, the practical difficulty that I foresee 
in suggestions to remove this item or that item is that, once you begin to 
let in exceptions, there may be so many persons interested in the exceptions 
that the exceptions will eat away a considerable portion of the addition to 
the revenue which we expect; That, Sir, is one of my objections to 
cutting out particular items. And another objection it; that, even if we 
should be agreed upon the items which should be taken out, it might. be 
found that we shall take away a good slice from the increment to the 
revenue which we may expect and we shall be driven again to the necessity 
of looking for a fresh source of additIonal revenue. The suggestion which I 
put forward fen a surcharge of one anna in the ;rupee has the advantage of 
being free from this difficulty, and it is a clean. straightforward, simple 
solution. Like the Government proposal for an increase on the duty on 
salt. it may claim the merit of l ~  

Now, these 'are to my mind the objections to the removal of particular' 
items. I may perhaps refer 19 one or two other points in connection witl;1 
this suggestion. Some of my friends are keen that the excise duty should 
be exempted from the operation of any proposal for taxation. Here again, 
my view is that any proposal to mix up protective considerations in the 
determination of what would otherwise be a clean fiscal issue is undesir-
able.· Not that I am opposed to protection. But, instead of the discussion 
proceeding on purely fiscal considerations, it is liable to be confused and 
obscured by considerations of a different character which might more prop-
erly be urged at a different time and, having regard to the machinery now 
promised, before other bodies. Thm;c are the reasons why it seems, 
to me preferable to go in for a single straight solution. It may be said that 
this proposal of a surcharge of one anna in the rupee is a heavy addition. 
Now, a surcharge of one anna in the rupee is proposed not ad valorem but 
upon, the duty which would be levied, That, of course, would have the 
effect of raising prices not by 1/16 of their value but by 0. much smaller 
amount. Having regard to all these various considerations, it seems to 
me that this is a proposal which is perhaps most likely to solve this ques-
tion of how to balance the budget. If, on the other ~  we aaopt some 
other proposal for a lower standard of enhancement, we shall again be 
introducing t.ne consideration of further ways and means for the purpose of 
balancing the budget. It may be said that, even according to this sug-
gestion of mine, it would yield only Rs. 2,80,000, pnd there would still be 
a balance. Now one proposal which has been put forward by my Honour-
able friend, Dr. Gour, and ~  certain others, is that the amount of salt 
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dbty which haa been collected in anticipation need 1;10t be refunded, though 
we object to the salt duty. That proposal seept8 to merit consideration. 
That will perhaps bring in about 80 lakhs; and for the rest I think we call 
trullt to t.he wits of the Finance Minister to find some means of bridging over 
the small gap. 

Under. these ciroumstanoes, I think that it would be not wise of the· 
Assembly to leave the deficit uncovered and that, on the other hand. we 
must endeavour to cover it at least in very great part. What exactly will 
eventually commend 'itself to the general sense of the House ~ am not in 
a position to say. Nor am I to .be understood as committing myself 
definifiely to this suggestion, though I think there is a great deal to be sRid for 
it. And I therefore commend this suggestion to the House. 

Sir Oampbell:Rhoclel (Bengal: European): On a point of order. Sir_ 
J should like your ruling, as to whether the interesting speech to which we-
have just listened and which raises many obviously controversial matteftO. 
would have been in order in the discussion under section 2. If so, S11", I 
would appeal to the House in the interests of the economy of time to allow 
the Bill to be introduced and so continue. I do not think we desire to be 
ruled out of order and miss our opportunity of speaking on certain points 
which have just been raised. 

SIr JIontagu Webb (Bombay: European): On :lPother point .of ordcl"_ 
Sir, the Honourable the Finance Member has suggested that we should 
save time if we could proceed direct to the consideration of clause 2 of tht· 
Bill. May I say,· Sir, that if we do that, I think that in the ~  
of time it would also be very valuable to us if we could have your ruling 
88 to whether all tbese amendments which are before us are in order. It 
ha!t beell suggested by Members among themselves . . . . 

• _r. President: I can take that when we come to th?! clausell. It is 
11 ~ hardly a point of order on consideration. As regards the point 

.oO:!'. put to me by Sir Campbell Rhodes, the reply to him is that 
tha whole of the speech delivered by my Honourable friend on my left 
from Madras (Sir P. S. Sivaswamy Aiyer) is in order on thi. motion. The 
first half of the speech would not be in order on clause 2, the second half 
would be. That is to say, I am prepared to allow the general question of 
taution raised by my Honourable friend to be discussed on clause 2. 
More general matters arising out of the administration of -tht" country 
wi:! not be in order on clause 2. 

Sir Kontap Webb: Sir, may I explain my point? The point I had 
in view is this. It you, S'ir, rule for example, that all these proposals for 
additional taxation are out of order, then our consideration of the salt 
tax will have to be on entirely different lines to what it would be if vou 
rlj"e these amendments in order. There Rre several propOImls for addi-
tional taxation and there is some uncertainty in Members' minds al'l to 
whether these proposals are in order or not. If we lmow at ·the ~ l  
that they are not in order . . . . 

Mr. PresIdent: 1 told the Honourable Member that that point of order 
relates to the amendments whicu, must be taken after we pass the motion 
for coni:lideration. I think there is a good deal in the appeal made by 
the Honourable the ~R  Member and Sir Campbell Rhodes that in 
80 far as the House wishes to discuss the salt tax or altNnatives to iL 

.2 
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that" discussion had better. be reserved till we come to clause 2. Teohni-
61iliy it is in order on the motion for consideration; but I leave it to the 
sense of the House whether it ought to be discussed now and repeated on 
clause 2. 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan): Sir, I desire 
to ~ a few general observations on the Bill now submitted to the 
House for consideration. I do not wish, Sir, to repeat what has been 
repeated on the floor of this House ad naU8eam that the heavy deficits of 
the Budgets of the last two years are due to military expenditure. I only 
wiE.h to point out to the House that the suspicion which we then had in 

~ min i that the military policy of the Government of India was dictatE'd 
from outside has received confirmation in the telegram reporting the dis-
cUBsions in the House of Commons. I quote from Reuter's telegrams: . 

• .. The War Office was unable to agree with the Government of India regarding the 
latter's proposal for reductions m the number of units but the War Office was discuss· 
ing ·the possible saving by cutting doWll establishments." 

Now mark the next sentence: 

.. It must be remembered that the British regiments in India embrace part of the 
ru;erve and  any reductions must necessarily affect their power of mobilisation. If the 
War Office agreed to the Government of India's making excessive decreases it would 
evontually· mean further cost being thrown on the British Budget for" iDaking up the 
rf.&8rve in ~  ways." 

W a hav'3 been impressing, Sir, upon this House that ~  military policy 
of the f:j·overnment of India was being dictated from outside.W e are 
to-day pesented with this spectacle of the British battalions marching 
on the prostrate form of the Government of India. Tlte Army in India is 
an Imperial reserve for which the people" of this country are made to pay. 
The COlOnies rebe t-o pay for it; the British tax-payers refuse to pay folio 
it, and therefore, the Army in England is sent out to this country to be 
paid for by the people oi this country for external Imperial purposes. 
That is the situation. How far this House will keep on· fiDMacing from 
year to year this insatiable Moloch of military expenditure can only be 
answerei not by His Excellency the Commander-in-Chief nor by the Gov-
ernment of India but by the War Office and the Imperial Cabinet ~ 

sible for the defence of the British Empire. This, I submit, is a situation 
of abject helplessness not on the part of the Members of this House only 

~ on the part of the distinguished occupants of the Treasury Bencht>s; 
Rig EX<3ellency the Commaader-in-Chief, the Government of India, and 
the mil!tary advisers of the Government of India recommended a reduc-
tion, as we now see from the papers, but the War Office have vetoed it. 

The Honourable SIr IIalcolm Hall" (Home Member): No, no. 
Dr. H. S. Gaur: That is what the telegram .ys. 

The Honourable Sir JIalcolm Hailey: Then it is incorrect, Sir. 

Dr. H. S. Gour: The Honourable the Home Member tells us that it 
is incorrect. Last year, he will not forget, I Bsked for the publication of 

~ correspondence between the ~  of India and the Secretary 
of State on this subject. Was that correipondence published? I ask the 
lIonourable the Home Member to publish those" despatches-the corres-
-pondence between, the Government of India and ~  Beoretary of State. 
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The lIonourable Sir JIalco1m JIaU.,.: That cannot refer to the instance 
which the Honourable Member has just mentioned. The despatches of 
last year CaIlIlot throw any light on the matter which the Honourable 
;Member has just quoted to us. 

Dr. II. S. Gour: I repeat it, Sir, that this is an old controversy in 
wmoh the Government of India and the Secretary of/:;tate for. the last 
two years have been fighting for the reduction of the military troops in 
this COUlltry, and they have repeatedly been over·ruled· by the Secretary 
of State. Does ths Honourable the Home Member deny that statement?" 

The lIonourable Sir IIalco1m JIaU.,.: I said, and I repeat that it 
was not correct, as Dr. Gour had stated, that the War Office had over-
ruled the recommendations of the Government of India for effecting eer: 
tain red"ctiol18 in expenditure in the Indian Army Budget. 

lIr. X. Ahmed (Rajshahi Division: Muhammadan Rural): What 
does it amount to? 

Dr. II. S. Gaur: I understand the Honourable Member as well as he 
UIlderst6Ilds me. We are both trained in the same school. I do not wish 
to pursue this question any further. 1 only wish to repeat what I 'have 
been repeating during the last two years that the military policy of the 
Government of India is being. dictated by the War Office and the Govern-
ment of India are as helpless in the D?-atter as we ourselves. That is all 
to the credit of the Government of India, and whatever may be the result, 
we arc obliged to His Excellency the Commander-in-Chief and the Gov-
ernment of India for fighting for the cause of India and fighting for economy 
in the !.ailitary adD\inistrntion of this country, and we hope that with our 
support their just cause will triumph. 
• Now, Sir, we pass on to another subject. 'Much though we object to 
this military burden, helpless though we ap-e in combating it, what should 
be our position regarding the Finance Bill? Are we to· do, 8S' has 
sometimes been suggested that we should withdraw all our assistance and 
leave tha Government to such ~  as they may resolve upon? (A 
VOiCB: .f Who suggested that?") I am glad to hear one Honourable Mem-
ber saymg who suggested it. Now, my Honourable friend Sir Sivaswamy 
Aiyer said that that is a ~I do not say it is a suggestion made 
by anyone in particular but that is .a suggestion. Well, Sir, so far 88 
we are concerned, we and the Government of India are ~ one on this 
point that we cannot for the credit of this country allow this uncovered 
deficit. 

Now. then, the next question and a question of very' great moment 
that arises in this connec.tion is how to cover the deficit. We have already 
impressed upon the Government of India the l ~ of making further 
retrenchments, Qut then we cannot count upon them. We. must take 
the budget as it is presented to us and upon the happy contingency of 
the Government of India making further. retrenchments ill expenditure 
we cannot ignore the deficit that lies in front of us. We must provide 
agdinst it. Additional taxation is therefore inevitable and the l ~ 
that we are confronted with "are either the salt tax or aome other tu. So 
~  8S salt ~ is concerned, I ~  ~  sen,tilJlentsof the Honourable Sir 
l ~  Alyer that we on thIS SIde of the House are unanimouslv 

opposed. to it. The l~ Qoncessioll we are prepared. to make is. that ~ 
taxalt'elldy' collected (Criell of .. N'l,tio. ")-that is a ooncession' (.4 vnir,.: 
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.. Who is makiD.g?")-the only concession that is possible in the circum-
.stances (A Voice: .. Most unjust ") is that the tax collected may not be 
refunded to those who paid it. (Voice8: .. No. ") But that Ylould not 
solve the difficulty. At the very most the Government will make some-
thing like 35 lakhs of rupees. We have still to explore other avenues of 
taxation. and I would add to the three mentioned by Sir Sivaswamy 
Aiyer a fourth one, namely, an import duty on iron and steel. I sug-
,gest that; there is a very good reason why we should levy an import duty 
on iron and steel. (A Voice: .. And tax industries. ") 'I.'he importation 
-of iron .. nd steel is prejudioially affeoting the only pioneer inaustry that 
eXists in this country and which the Fisoal Commission recommended 
should be supported at all costs. The European manufaeturers of iron 
.and steel are passing through a severe financial crisis and they are dump-
ing their goods upon· the soil of India at and below oost price, the effect 
·of it being to extinguish this rising national industry in the country. An 
import duty on iroll. and steel would be in keeping with the declared po!icy 
-of the Government. It will give us money and also serve incidentally to 
protect ,·his struggling industry. I do not know how much it will bring 
us. I am told that it will bring us about Rs. 80 lakhs of rupees at 20 per 
·cent. We have then to find about Rs. 268 lakhs. Of the three sugge&-
tions made by my Honourable friend Sir Sivaswamy Aiyer a surcharge on 
-customs commends itself to me (Crie8 of .. No, no" and .. Hear. hear "), 
and I submit, Sitt it is ~  least objectionable of all taxes. I strongly 
deprecate a surcharge on income-tax and submit that any surcharge 
·on income would not only be unpopular in the oountry but 
would saddle unjustly upon the people of this country a tax against which 
they are loudly complaining. and which as one Honourable Member says 
is already a heavy burden upon the tax-payer. I therefore suggest. Sir. 
that, ~ only solution that is possible in the circumstances is a surcharge 
on oustoms (Voice8: .. No. no.") and an import duty on iron and steel. 
(A Voice: .. What about. siiver?") One more word and I have done. I 
~ to (Jution the Honourable the Finanoe Member and the Government 

-of India that this last action of ours must not be regarded as a precedent. 
~ Go"{ernment of India have been budgeting for deficits during the last 

three years and I say. Sir, that this shall positively be the last year when 
the Government of India will come before this House and ask for further 
taxation to redress the financial equilibrium. 

Kia ExcelleDCJ the Oommander-lD-cJbief: I should like at once to 
answer what the last speaker has said and the quotation that he has made 
.from a Reuter's telegram which he read out to the House. The statement 
that has been reported as having been made in the House of Commons 
does not agree with the information in our possession and we are ascertam-
ing whether this message 88 reported is correot. We have every reason 
to believe that the reduction in British troops which has been put forward 
by the Government of India and agreed to by me and which gives the 
pecuniary saving we are counting on will in the end be agreed to by IDs 
Majesty's Government. The question of the form which these reduotions 
will take i. still under consideration but IDs Majesty's Government have 
not siAUified that they are in any dis8lll'6ement with the amount of rcduc-
-tions that are proposed and it is after all 'the amount whioh affects us bere 
in the discussion on the Budget. I want to make that quite clear. There 
1U'e ~ ~ l arrangements which. as the Houae will understand, 
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.eJ>-1st in a big organisation like an Army, which is enlisted in one country 

.and is employed in another, and in which the Cardwell ~  of one unit 

. .abroad and one at Home is a basic principle. A reduction such liS that 
:which we have proposed affects the whole machinery for thll production of 
recruits and of training of men in England itself. 'Therefore ~ the one 
.hangs upon the other, linn as It settlement cannot be reached in a momenf 
we are still conl>idering wiih the Imperial Gon'mment what ~ l fonn 
.the reductions themselves shall take . 

.lIr. P. P. Ginwala (Burma: ~  I should like to ask one . 
oQuel>tion in connection with this Heuter's telegram. Has His Excellency 
seen this quotation from a letter written by Field Marshal Sir William 
.Robertson, which is reproduooll in this morning's Pioneer on tht: same 
subject'! He sap' in ~  letter: 

.. Hitherto we have heen ahle, ill time of lleed,to oi.taiu both British and native 
.In'(lps from that country for employment elsewhere, as in the South African War, the 
Toxe.· rising, the Great War and now ill Mesopotamia, Palestille and China. The 
-Indiall garrison bas therefore constituted, in pl'actice if not in theory, a valuable 
lmperial Reserye paid for by India 'I\'hilst employed there and by the British Exchequel' 
.only whell employed in other places. Hilt this Vel'y oonvenient arrangement is drawing 
l., a close, for rl'peated requisitions for Indian assistance, coupled with the grant of 
.sclf-government .,lId the LTy for greater economy in military matters, "have led to an 
'(oI'll'hatic desire that the Army of India shall be employed only for Indian defence. 
Proposals for I'educing it are already nf('ot, and in the neal' future the British portion 
~  the garrison will probably be eut down." 

.JIr. Prealdent: 1 uo not think that HilS Excellency the COlllllland·cl'-
.in-Chief is responsible for the opinions of other soiuiers however eminent 
I understand that Sir William Robertson is no longer in the employment 
lOt the Imperial lio\'ernment. 

Mr. P. P. Gillwala: My point was, if the Ueuter's telegram is incorrect. 
~ there uny foundation for this opinion here '! 

Mr. Prelident: 'l'he HonourAble :Member CRn discuss that with t:iir 
~ ll  Robertson. 

OapUin •• V. SIII80QD (Bombay Milluwuen;' Association: Indian Cow_-
.lllwooo): We have to consider in this }"'inance Bill the metlwds tor obt&iniDg 
lunds to meet the de1ieit as originally put forward in the }1nance Member's 
Budget speech and modified to the extent of the concession made by the 
Honourable the Commerce Member. I should like here to express my 
.appreciation which I think will be shared by a number of members as to 
;the extremely pleasant way in which we have been met ~  the Commerce 
Member on Railway questions. He has, I feel, tried to meet us in e\'erv 
way he has found possible e'·en though he may have felt that he waS 
,sacrificing his better judgment to some extent. I feel that he has tried to 
-associate us with this task and I pel'8OIl8lly appreciate the fact that our 
·eftorts or suggest.ions should have been taken so seriously Ilnd that thev 
·should to some extent have been given eRect to. I think possiQlv ~ 
-reason why the majority of this House' followed him on the point ~  tIM> 
-capital expenditure on the railways was because after he had assured us 
-that he would look -into the matter and would not spend more than was 
necessary we felt tliat we could trust him to carry out our wishes. Now . 
. Sir, this ~  fonns a rather sharp contrast with that of the Finance 
Department unath' the Financt Member. It may be that I have mis-
understood the intentiCftlS of the Finance Member but I must say thAt I 
'fcund no apparent desire on his part to tneet ~  wfmea of the HO\1fle 
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or its suggestions in any direotion. It appeared to me that the Finance. 
Member rejoioing IlS he does in the eduoation of the Hritish Treasury 
considers he knows a great deal more of such matters than some of us ao. 
I put this fQrwurd because 1 wish any misunderstanding to be put right. 
I think some of us feel, if I am allowed to say so, that the Finance Mt:mber 
has taken up an attitude something like this: '. You may think so, but 

• I don't and that settles the question.' If we take the printed sheet that 
we have in front of us, which represents the last statement made on 
Saturday before we adjourned, you will notice that of the cuts that were 
made by this Assembly one cut has been restored by. the Gowrnor General 
in Council and as to the other cuts, tnese apparently are not restored by 
the Governor General in Council but there is merely It statement made 
\hat it is considered that an allowance, which amounts to the amount 
of these cuts less Rs. 10,000. travelling allowance of the Members, should 
be made by a supplementary grant. In other words, if I am not .very 
much mistaken in my reading of this paper, this House has been informed 
that because the Government or the department ~  does not consider 
that these cuts are possible. ipso facto they should be restored without 
any statement to the House fiS to whether the "ishes of the House ~  
to "be in any way met and "ithout the Govemor General in Council being 
asked ~  restore these cuts. As far ·as one of the items is ~  
No.6, regarding the Public Services Commission, I am one of those whb 
think that the Government would have a strong case in as"lring the Govemor 
General in Council to restore it, for the reason that it is not in the province 
of the Govemment of India to decide whether this Public Services Com-
mission should come out or not and therefore I am one of those who did 
not consider it fair for us to blnme them and to remove funds from them 
for' an action' for which they could in no way be held responsible. But 
what about the other points? The Government may have thought that 
our cuts were seveTf\ but the Government is responsible for the adminis-
tration and I think that they should either have nsked the Governor 
General in Council to restore them or that they should have lit any rate 
shown some desire to carry out our wishes. It may be that it ill ,.chiel1y n 
question of. phraseology. It may be that they should have told us that 
they would do their best but they might have to come to us again.. But 
as it is I for one do not think that it is treating this House with considera-
tion if we are tola "We do not think this cut is justified so we do 
not propose to take any notice of the action of the Assembly." Sir, in 
my opinion the powers of toe Govemor Genersl in Council are quite neces-
sary powers considering the newness of our constitution. But I think, 
Sir, they should be powers that should be "kept in reserve a.nd not used 
lightly. I look on the powers of the Govemor General in Council in the 
same wav 8S I look on the sword that is carried bv His 'ExcelJeDCV the 
Commander-in-Cbief. Should.. His Excellency ever· be atta.cked, i feel 
certain that he would give 8 very good account of himself with the help 
of his sword. But I doubt verf seriously whether His Excellenoy the 
Commander-in-Chief considers it necessary to draw bis sword every time 
he may want to 'sharpen a pencil or may wish' to use a tooth-pick. I 
suggest, Sir, that the powers of the Govemor General in Council should 
therefore be restricted to those occasions when it could honestly be said 
that the business of the Govemment and \;he ail ministration omild not bE'< 
carried on owing to the vote of this House. No,...-. Sir. let us tak" l~  
partioular item thd hRS heen reatorea. The Finimce MembpT aclmitted 
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tr US that there might be arguments in favour of this particular erore and 
30 lakhs being taken as capltal, but his argument was that as this" had 
not been put to capital in the first place therefore he considered it in-
advisable to transfer it now. But suppose the Government had met us 
in this respect, could it be said that the whole fabric of the admjnistration 
~ Uovernment in India would rock? That, supposing this item had been 

taken from expenditure and put to dapital, the Government" could DO* 
go on with its work? The Honourable" the Finance Member may have 
thought it inadvisable, he may have considered that the fact that this item 
which might be considered capital was onginally pUl to expenditure might 
bt' misunderstood elsewhere and for that reason it was advisable to leave 
it where it was. But as this House, having considered his argument, gave 
its unmistakeable view thal it did not agree with it, I think: this was a 
case where the Honourable the Finance Member might have used h1s dis-
cretion· and have met us. I quite realize thia was a non-votable item. 
1 quite realize that t.he Honourable the Finance Member was entirely 
within his rights to say, •• I will not consider this point, this cut that 
you have made in respect of a non-votable item: I ~l take it in its 
narrowest sense and therefore I will have it restored." I admit that, but 
1 do think this was a case where the Honourable Member might have 
looked at the question from a broader aspect .and have tried to meet us 
in some way. I do feel that the Honourable Mp.mber has not given signs 
o! any desire to meet this House in any way as regards this matter. 
And now, Sir, we shall be asked by the Honourable Member to vote for an 
mcrease of the salt tax to meet this deficit: Ii deficit which some of uti do 
Dot consider represents a true deficit. Some of us" oonsider that if the 
acoounts had been kept in another way, in Ii way which we consider justi-
fiable even though it may not agree with the pre-conceived ideas of the 
Honourable the Finance Member, there would not be so large a .deficit and 
this small deficit could haye been met in another way than that; proposed 
by the Honourable the Finance Member. Now, Sir, one of 1;be charges 
that is made agRinst this Assembly is that'the Members of this Assembly 
do not represent the people of India. That is a charge that, is thrown ~  
us not only here but is thrown at us at Home. I ve!lture to say that, as far 
as the proposed salt tax is concerned, we do represent the large majority 
of the people of IndiR whether individuals .with votes or without votes. .J 
therefore say that if the GovernmE.'nt on the advice of the Finance Member 
choosps to overrule any vote ~  the salt tax that may be given, they 
will have no excuse for stating that the vote was maae in defiance of 
the wishes of the large majority of the people of India. 

Now, Sir, there is another point on which I feel deeply" If the policy 
which I have seen working, the policy of the Government of India as we 

. have seen it carried out by the Leadpr· of the House, by the COmmerce 
Member, and by, the other !lay, the Postmaster General in his explanation of 
his items, the policy of associating us with them, of not only asking us 
for our views but trying' to put any views of ours into effect, if that policy is 
not to be gone on with, if we are to find ourselves faced with a policy 
which is II here aie our views; we consider that only these views are 
right; it mav be that we Rre not entirely correct in everY detail but we 
propose that these views should be passed by the House in. toto Rnd if 
they Rre not paRRed by the House we shall ask the Governor General in 
COlJncil to use his powers to fut back every comma and Avery £Unstop 
thR.,t mRy bave. been t"ltPn out.7' I venture to SRy thRt if that new poliry, 
whIch I hope 18 not. }"gaIly the new policy. of thA Government and which 
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1 hope'is due merely to my misunderstanding of the situation, if that 18 
to be the new policy, I for One venture to say that my own activities here 
-do not appear to justify the sacrifices that I have to make in not looking 
.after my own affairs. I make a present to the Honourable the Finance 
Member of the obvious retort that this Assembly has got on very well 
'without Ilie in the past and will probably be able to do so in the future. 
I should welcome that retort. It would enable me to go to my supporters 
in my constituency ana suggest fihat as I was doing no good here I might 
.be allowed to look after my own business. If we are merely to record 
,our assent to the proposals of the Government, there are probably a large 
number of other Members who could use their intelligence and their 
activities better elsewhere. It might be advisable and suitable for us to 
send the peons from our offices to take our places With instructions to cry 
•• aye, aye "to every demand of the Government. That would DO doubt 
:be very satisfactory to Members of the Government; it would be equally 
'satisfactory to our peons who would draw our allowances; the only people' 
who would not be satisfied would be the negligible 250 millions of tax-
payers in the ~  -I have put this point of view very strongly. 
I have put it forward. perhaps more strongly than some people may tbink 
jus1iffiable, (Cries of .. No, no.") If I have aone so I have done it on 
purpos6, because I consider that the moment has come when we should 
,definitely hear whether the policy that has so far been carried out, whether 
the treatment that we have been receiving. is to continue or whether 
thth is going to'be a Change.' Therefore. Sir. I beg the Leader of the 
House, with ~ tlie emphasis at my command. to pause before accepting 
this new policy, if there is a new policy, of the Finance Member. who with 
"the face of a cherub and the methods of a tank. hi more successfully, 
'more expeditiously and more surely wrecking the Reforms than the most 
enthusiastic, the most optimistic extremist in hi!! wiidE'st hopE'S coulrl bllYl' 
E'ver ~  pOB8ihle. ... 

- 1Ir. 'r. V. Seabagiri Ayyar (Madras: Nominated Non-Official): Sir, I 
would have preferred to speak when section 2 of the Bill is to be taken into 
·considan.tion; but. Sir, the bad example set by my Honourable friend, 
:Sir Sivaswamy Aiyer, has spread and the contagion has affected me also. 
Sir, I Wish to offer a few remark!! upon the question which he raised, namely, 
whether there should be an uncovered deficit, and whether we should not do 
"SOmething to bridge the gulf, as he said. Sir, before proceeding further, 
1 should like to add one sentence to what the Honourable Captain Sassoon 
has said, He has said that as regards the salt duty, we are here repre-
R(lDting fully the l~ of this country; we are not a miscroscopic minority 
in this respect as we are called, we are representing the unanimous voice 
d the people of this country. There is only one matter, one consideration 
which I would urge upon Government and it is this. They knew very 
well that when there was a deficit of 20 crores, and when they brought 
forward a proposition to increase the salt duty, this House did not listen 
to it, This House showed by unmistakable terms, by the langl,lage then 
used, by the ~  then expressed, that an enhanced salt duty waa 
out of the question. That was at 11. time when there was a deficit of 20 
·orores of rupees; that was at a time when this Assembly had two ye8lB 
still to run. Now, when the deficit is .q crores, when we have got to 
face our constituencies, the Government have taJcen into their liead to 
impo"l' thE' salt; duty. If fihey do this. ean they rightly tum to 
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us and say, .. you ought to do everything in your . power to help the Gov-
ernment and that otherwise there will be the necessity for certification "? If 
the certification comes, it will be brought about by their own act; they have 
brought it upon themselves, and we, as representatives of the people, are 
llot responsible for it. Sir, that is a consideration which I would ask the 
Honourable the Finance Member to take into account; apparently he was 
Dot fully aware of the circumstances which led to the voting of the duty 
on the last occasion; and I believe if he had known the sentiments of the 
people in this matter, he would not have proposed to increase the salt duty 
by one hundred per cent. Sir, my Honourable friend, Sir Sivaswamy 
Aiyer, made one suggestion; he said, the suggestion which he made was 
a' straight and clear one, namely, that there should be a surcharge of .one 
ar.na in the rupee on the customs. With all deferlmce to my friend, 1 think, 
he will find that this proposition will not go d'lwn the House, because 
what does it come to? Take for example, the duty on piece-goods. If 
we are going to add one anna in the rupee to the piece-goods, what would 
be the position? The seller would increase the price by 2 annas: and the 
persons whom we arc so anxious to protect, . namely , the poor people, would 
be the pertlOns most hit by that. There can l?e no doubt if you increaBe the 
duty upon customs, it would affect the poor people; and there is no Wt6 
(Voioe. 0/" No, no, no.") There is no use in suying that- you want to pro-
tect them from the salt duty if you tell them at the same time that you are 
going to increase the duty on customs. It would be taking away with one 
hand what you give with the other. That is the position, and I say that 
any attempt to increase the customs duty by one anna would not be 
regarded as in any way helping the poor. Sir, there was a suggestion made 
by Sir Gordon Fraser on the last occasion. That holds the field. according 
to me. I admit that by having half an· annll upon customs and also 
upon income-tax 0' OiC6S: .. No, no ") a good portion of the deficit will 
be covered. I know Rome of ~  friends will cry "No" .. No " when the 
question of income-tux comes but if they are I'l ally :.ilxiolls to help the 
poor, if they are really anxious to save them from heavy taxation, they 
ought to consent to an increase of half an anna in the rupee in the income-
ta. Sir, there is only one more matter at present to be mentioned as I 
shall speak on the Bill later on, and it is this,-as regards the suggestion 
made by my friend, Dr. Gour, that the money collected during the interim 
period before the Act comes into force, should not be refunded. There was 
l~ cry from my friends that would be regarded as robbery. Now I put to 
i;hem a plain issue. Supposing you remit it, who will get the money? The 
middleman would get the money. The poor people whQ have purchased the 
salt would not get the benefit of it; and therefore, if you are going to remit 
it it is not the poor man that will be helped, it is the middleman who will 
take the money; there is nothing wrong in the Government ~  thf' 
money which they collect now. Sir, there are other matters upon which 
I should like to speak later on. I hope that this discussion may now 
{lome to end and that we may proce£'d to consider the various sections of 
the Bill. 

Kr. T. :I. Kolr (Madras: Nominated Official): Sir, I 3m most reluc-
tant to continue the debate on the ~ l quelltion !n view of tl1(' desire 
expressed by some Members of the House for a more detailed discussion. 
but there !lie one or two points to which I should like to draw attention 
which it will possibly not be hf order for me to refer to when we come to 
the discussion of claus& 2. In the firsl place, let me say that I listened to 
the speech of my quondam chief, Sir Sivaswamy Aiy£'r, ~  l\, greRt 0<'n1 of 
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mterest and attention. I should like to express my regret, after hearing 
tltat speech, that for the greater part of this Session of the House, the 
Madras Presidency has been depnved, by circumstances beyond his con-
trol, of his powerful advocacy in certain concerns to which I shall have 
to refer. Next, Sir, I wish to make one general remark as to the speech 
of Dr. Gour. In reading through that interest in Chapter of the Inchcape 
Oommittee's Report which relates to Railways, I found certain cryptic. 
allusions to something called a .. super-heater". Now I really do not know 
what a super-heater is, and if I were placed in front of an engine by the 
Honourable Mr. Hindley, and asked to point it out I should be quite in-
capable of doing so. I can only suppose that a super-heater is in the 
mechanical world something that has th·e characteristics of Dr. Gour in 
the oratorical world. But the point which I wish to put and which arisa. 
(Jut of his speech is, are we still discussing the Budget and the Finance Bill 
88 put before us? Dr. Gour put his hands into his pocket and produced 
a telegram which I have not seen, and which apparently in his view 
has entirely upset the whole course of our debate, blown our Budget and 
our Finance Bill to the winds, and left us ~ to discuss .. I merely 
wish to ask the Finance Member whether we are really still discussing the 
Finance Bill. I take it that we are. Then, Sir, I should like to refer to 
some remarks of Captain Sassoon. Captain Sassoon is exceedingly angry 
that a suggestion which he threw out in the course of Our discussion on the 
Budget WIlR not accepted by the Goyernment (MI'. JamnadaB DWGTka-
da.s: .. Put forwnnl h\· 67 Members ")-of which at any rate he was one of 
1!he supporters. Well: Sir, may I say to the Honoum-ble Member that when 
the point was under discussion I did my best to follo\v it, but when I looked 
to Captain Sassoon for an explanation of the proposal which would really 
commend itself to me if I may say so, Captain Sassoon entirely failed to 
reQder the proposal attractive to mc. It mlly have been the fault of the 
proposal, or it may have been the fault of Captain Sassoon's advocacy, but 
to my mind it seemed t{) be merely an invitation to the House to resort to 
another of those wretched expedients which have in part led to the present 
situation and· which I hope we are not going to repeat in future; 
(MT. JamnadaB DwaTkadaB: .. That was a suggestion from Sir William 
Meyer. ") I am not going to follow the Honourable Captain Bassoon in 
his constitutional discussions. He tried to lay down the principle that 
resort to the erlradordinary powers conferred on the Governor General in 
Council should only be resorted to when certain conditions had been e"stab-
lished. Between the lines, it, seemed to me that what Captain Bassoon 
was really laying down was that these extraordinary ~  were not to be 
re!lorted.to unless Captain Bassoon himself agreed to their being used. 

Oap\ain E. V. 8aI8oon: I would like to inform the Honourable Mem-
ber that J would not dream of arrogating to myself the knowledge that 

~ I said must be correct, but I thank the Honourable Member for 
considering that I would only suggest points that would be reasonable. 

Mr. T. E. lIoir: Sir, I now tum to the real issue which we have to 
face. In this paper which was circulated" to us this morning we come up-
against the cardinal fact that we have still a deficit amounting to 368 
lakhs. and as fal" as I can gather from the discussion, everybocly is agr.eerl 
that that deficit must be covered. I am not syre whether any one ~ the House 
dissents from that view. I take it that no one does, and therefore the 
only question that remains is now, how that deficit is to be covered. At 
present the propo'AI mAdp, by the Govprnml"'Ot, l~  to increase the 
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salt tax from Rs.1-4 to Re. 2-8-a maund holds the (ield (HonourablB 
Members: .. No.") I do not say that other proposals have not been 
rut forward, or that these other proposals are not deserving of considera-
tion, but I notice that not one proposal has been put forward in one quarter 
which did not immediately evoke a storm of protest from another quarter 
<Jf the House, and therefore from the practical point of view the proposal 
that does hold the field is the proposal of the Government of India. (Bir 
. Deva Prasad Barvadhikary: .. Which has evoked a storm in all parts of 
the House. ") Now, Sir, we have had an expression of that general ~ 

tion to the salt tax, but it has been nothing more than general. The ques-
tion has not be.en presented from the financial point at all. Now we all 
know what is at the back of the minds of HOllOurable Members who oppose 
the salt tax. They frankly admit that it is not on financial grounds that 
they oppose the proposal of the Government (Mr. Jamnadas Dwarkadas: 
.. No, no one admits that ") but it is on, shall .J call it,· political grounds. 
~  J. Ohaudhuri: .. Economy. ") Now Sir, I thlnk it would be well if 
1!omebody said a word on the salt tax from the financial point of view. 
As I have said, it at present holds the field, and at any rate the salt tax 
does present certain advantages. In the first place it is certain. In your 
financial machinery there is not a single ~ that offers such an element of 
certainty as the salt tax. I think that "ill be generally admitted ..... 

Kr. President: If the Honourable Member proposes to discuss the 
merits of the salt tax, I think he had better reserve that until we come to 
c1ause 2. He is aware that I flave allowed a general discussion to proceed 
in spite of the appeal made by the Finance Member and Sir Campbell 
Rhodes; but I must ask him not to go into much detail regarding the 
merits of the salt tax or its particualr effect on the economic life of the 
country. . 

Kr. T. B •• otr: Sir, in accordance with your ruling, I shall, of 
course, reserve any remarb I may have to make from that 

1 1'... point of view to a later stage. But, Sir, there is one point 
?'hich I do wish to bring to the attention of certain H.lDourable Members 
of the House. My Honourable friend Mr. Kabeer-ud-din Ahmed I think 
rather objects to an official Member attempting to express his views or 
~  to in1luence the House in any way. Now, Sir, it is perfectly 
true that I have got no constituency, but I can claim that I have a mandate 
and my mandate is derived from tire Madras Presidency. The mandate 
which I have received from the Madras Presidency is either to secure 
in this Budget a reduction olour contributions or at least a Budget which 
will hold out to the Presidency t.o which I belong an immediate prospect 
<If ·relief. Now. Sir, if we allow this Budget to pass with another deficit, 
J would ask Honourab1e Members who, like myself, come from that Presi-
(lbncy, what hope they would have of relief. And, remember, relief to us 
depends not on temporary expedients su"ch as I have referred to but on tht> 
real gap between ·recurring expenditure and recurring revenue being 
filled up. Temporary expedients you cannot repeat," you exhaust 
them; and, therefore, so far-8S the Madras Presidency is ooncerned, 
what we l'equire is a Budget which is really ~  not one which 
is merely bRlanced on paper. Now, Sir, I have, I am afraid, more 
than once wearied the House on this subject, but still I have that mandate, 
and in loyalty to that mandate T must express my views. We may be 
defeated again; the result of ~  deliberations to-day may be that the 
deficit is not cIosed-Idt JDe repeat, the real deficit-but' in that case I 
shull go back to the Madras ~  and say, we have stJU to keep up 
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~  fight, success may yet attend upon our efforts; but, if that situatiun 
nrises (JUt of what I should consider the ill.judged and misguided -action of 
the representatiyes of that Presidency, if they do not see that the interests 
of their Presidency is bound up with the financial soh·ency of the Govern-
lllent of India, I shall go back and say we are defeated and we are defeated 
finally. I shall not attempt in uny way t-o minimise the fatal nature of 
that defeat. We, from Madras, have for the last two years by every 
p<lssible means been urging upon the Government of India the necessity 
of balancing their Budget and of beginning the process of reducing the pro-
vincial contributions, a question in which not only was my own province 
concerned, though I can only speak for it. We have been urging them to· 
du that. They have now placed hfore the House a balanced Budget and, 
if we from Madras take any share in any action which will convert that 
balanced Budget into an unbalanced one, then we have no longer any claim 
upon the Government. of India at all. They have done their best a.nd WEt 
have failed them at the last moment. I sincerely hope that no Member 
who represents the Madras Presidency will inour the reproach that he has 
misrepresented. his own Presidency here and failed to take advantage of 
Iln opportunity, which it seems·to me may never recur, of making assured 
that demand which all its repres£'ntatives for the last two years have urged 
upon the Government of India. 

BaG Babadur T. BaDgachariar (Madras City: Non-Muhammadan 
Urban): ' Sir, much as I wished til desist from taking part in this general 
discussion, the remarks of the la.;t speaker have called me on my feet. I 
110 not wish to follow the example of assuming the role of a monitor either 
to individuals or to the Assembly, or to speak on behalf of Madras, which, 
Sir, is rather hydra-headed and it is very difficult for anybody to say that 
he represents Madras. , ' 

Sir, ,I do Dot recognise that this Assembly is responsible to make up 
the deficit which the Government of India think there ought to be. I 
quite realise that as far as possible this Assembly should try to balance the 
Budget, namely, the Budget it htUI framed and not the Budget which some-
body else has framed, however responsible he may be. Sir, if the Honour-
aiole Mr. Moir thinks that Madras will welcome a balanced Budget by the-
imposition of a salt duty, then he is-"ery much mistaken. 

JIr. T. B. Koir: On a point of order, Sit·. It is pl'rhaps necessary that 
1 should deaf with that point. I am informed from Madras that respon-
sible opinion in Madras ~  this question of a reduc.tion in the ~
tions as of suc!I paramount unportance that to secure It the MadraR PresI-
dency is prepared even to accept the burden of :10 additional salt tax. 

(Honourable Membe".: .. No, no:") 

:&ao Bahadur T. Bangachariar: I deny tlw authority of those Honour-
able gentlemen in whose name my Honollrablc friend speaks. I know 
~I  much better than Mr. Moir does. Sir, I can speak in the name of 
Madras. I sait! I would not be tempted into any such path. Sir, I may 
ea.y that the people whom I know. and they are a. -yast ~  would 
net relish any  balanced Budget WIth the salt tax Imposed. SIr, Madras 
officials-honoured names there have been, may I quote the nllme of 
Mr. Gibson for'the recollection of Mr. Moir-Mad?as officials havt' always 
ate od against ~  imposition of the salt tax. They know the value of salt 
to the agricultural population of that Presidency, and it is idle to pretend 
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that Madras will welcome an enhanced salt duty simply because· 
they want a balanced Budget. Sir, as I take the figures, the original 
deficit was for 4'26 crores according to the Budget presented by the 
Government, and according to the Budget passed by us in this Assembly 
the deficit comes to 2'50 crores. Now the question is whether that, 
deficit may not further be reduced by practising economies on the part 
of Government. My Honourable mend Sir Sivase&my Aiyer has 
already referred to various items in which economy can be practised 
and I am sure will be practised by the Government of India; because they. 
ale as keen on economy as we are, and that we fully recognise. I take 
it therefore thllt the duty of this Assembly will be to find two crores and 
no more. For that, Sir, there are suggestions and suggestions; and when 
these suggestions come to be considered I am sure the House will express. 
its opinion one way or the other. Sir, I may point out that the Govern-
ment of India in this time of stress and difficultj" propose to abandon 9.-
source of revenue; they propose t" abandon 25 lakhs of existing revenue, 
viz., the export duty on hides and skins. Sir, I do not see any justification 
for this; they have not told us 8 single reason why this existing source of 
revenue should be abandoned. If it is reiained, the deficit is reduced to. 
Rs. 1'75 crores. Then, Sir, I have 8 proposal to make. 1!0 impose a 
surcharge on customs duties on goods other than those which are CODBumecl 
b)' the poor, such as piece-goods. matches. sugar and yarn; these four 
things being exempted, you can impose a surcharge on other goods, of 
either six pies or one anna in the rupee; if you put it at six pies, it will 
give you about 80 or 75 lakhs; if you put it at an anna, you will get more 
than Ii crora. These two items 1.10ne, without pressing on the poor, mal 
meet the deficit. Therefore I do not know why the .Government of India· 
have got .into this wanton conflict with the people of this country and with 
this House. After the emphatic vote of this House by more than double 
the number even after thP. most able advocacy of ille salt tax, this House and 
both the European .and the Indian world in India protested against the 
enhancement of the salt duty, and yet, Sir, the present Government are 
now provoking a wanton conflict with the people and with this House. , I 
deprecate most strongly this attitude on the part of the Government of 
India. It is an attitude which they should not adopt in their own interests. 
It is Iftl very well to say this is not much of a burden. If you rule, Sir. 
that I cannot speak about it now, I shall speak on it later on when my 
amendment comes. Therefore. Sir, I say there are other sources which 
will be les8 irksome and which will not be so unjust as the proposed source 
to which Government look. While I agree, therefore, that we ~  try to 
ht':lp the balancing of the budget, we look at it from the point of view of 
the budget which we have £ramel, and not that the Government of India 
have framed, 2nd we propose to assist them in that way. Sir, these are 
the general remarks that I wisli to make on the propoaals. 

The Honourable Sir Basil Blackett: Sir, before I proceed. to adopt 
the attitude of that horrible animal which defends itself when attacked, 
I want first to correct to a certain extent the statement which was cir-
culated this moming. This statement represents the figures that were, 
reached Saturday afternoon. In announcing those figures I had to state 
in regard to the item of Rs. 8 lakhs under -the bead • Miscellaneous' ibat 
the Governor General in Council.had not had time to ~  what actidn 
he wou11 have to take \n view of the fact that the House by a majority 
of one vote had declined to. provide the money. I am now charged to 
inform the House that in thf'l opinion of thf'l Gnvemnr Gf'lDf'll'R-l in Coune'll 
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this ~ is essential to the discharge of his responsibility. That dOes 
not in itself alter the figures on this sheet, but it alters the form. There 
are also two (urther alterations which I ought to make. The reduction 
tinder the head '. Stamps ' 'V8S one lakh and not 100 lakhs-not ~ ~ im-
portant point-and in giving the ll ~  ~  the ~  lakhs cut m ~  
~  was ..-eated asa reductlOn In expendlture. When deahng 
with net figures it ought to appear 8S an increase of our net ~  I 
will have the figures re-circulated, ~ it may be of ~  t? the 
House if I give them now. The estimates of expendlture mcludmg 9 
~Il  whioh we regard as a necessary provision for supplementary grants 
now amount to 133 crores 88 lakhs 81 thousand !lnd 999 rupees. 'I'he 
~  of revenue are 130 crores 19 lakh1! 98 thousand rupees, making 
the deficit on that basis 8 crores 68 lakhs 83 thousand 999 rupees, or for 
rounding purposes I may say the deficit is 369, it is very much nearer 
.369 than 368. 

Well, Sir, the House has, I fear, regarded the attitude of the Govern-
ment as very rigid. and unyielding, and in particular they have tracro 
-that attitude to the attiitude of the Finance Member. I am sorry that 
impression should be created, and I have no doubt that I am persona]]y 
partly r<*lponsible. I am new to parliamentary life in this country. I 
am not apologising for the substance of what I have done, but if I have 
offended in any way in my manner . . . . 

Bao B&hadur T. Bangachariar: The manner was perfect. 
The Honourable Sir Basil BlackeU: Well, if it is the substance that 

·ij; objected to, and not the manner, I plead entirely guilty to the charge. 
Now, what is our position? Weare all agreed that it is of the greatest 

-importance to India that the Budget should be balanced. Nothing was 
really more evident during the general discussions on the ~  debate 
than the complete unanimity that we must balance our ~ there was 
even more ..manimity on that than there was that the House disliked the 
lIalt tax. I think we are all still agreed that the budget must be balanced. 
Now I say that the balance_ must be a real one. I have heard it said 
to-day that the attitude of the Government was wrecking ~ refe'Ills. I 
ask the House what, if anything, is endangering the reforms? I sny it 
is the continued deficits everywhere; it is the deficits, the fiDaIlcial difficulty 
that India has been up against that has made the passage of the reforms 

-through this period of transition much more difficult than it otherwise 
would have been. H it had not been for these continued deficits both in 
.the Central Government as weH as in the Provincial Govermnents which 
have been threatening lihe reforms, it :would have been much more easy 
for this period to have been passed through. H it had not been for these 
.continueJ deficits . . . . 

Dr •• aDd LaI-: Created by whom? 
1'b.e Honourable Sir BuU Blackett: Created, I think, very largely by 

the state of unrest throughout the world;. I do not think it is proper to 
blame anybO'ly in particular for the condition of affairs which after aU-
is general to the whole world. In every co,untry in the world there has 
bl'( n enormous difficulty since the War in arriving at balanced budgets; a 
balance has onlv been achieved where it has ~  achieved by heavv inCl'eRAf'1I 
in taxaticn and heavy reductions in ~  'the two going ~  
Now what is our 'object in balancing the budget? It is that we may start 
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a I.ew erl&, and that we may try to help on for the benefit of India nation-
building schemes, schemes for the development of industrial progress in 
India, education, and so OD. And ·we want to improve the credit of 
India. ~  is our credit improved by-I don't want to use a hard word-
an alteration of our accounts which leaves us in exactly the same position 
as before but shows an apparent surplus simply by altering the accounta, 
though we end up the year in exactly the same position as if we had not. 
altered the accounts? Our unproductive debts increase by exactly the 
same amount as if we had a deficit. I state quite confidently that, if the 
choice was really between an uncovered deficit and an action which even 
gave the appearance that India was trying to cover up her tracks so 88 to-
.Dl:lke a deficit appear 88 a surplus, we should do far better boldly to budget 
for a daficit and say that this year we have. not been able to balance our 
~  

Captain Bassoon complained that the Government had not accepted. 
• the 'unmistakable view of the House that certain charges which are non-
votable &bould be vansferred from revenue to capital. Well, now, without 
entering into that particular ~  without mentioning that it was-
stated end had to be stated in advance that the Government of India 
could not support such a recommendation and that, even if they did, it 
would nrobably not be accepted by the final authority, I join issue with 
the word .. unmistakable." H the House. will just remember what 
happened on that vote, they will, I think, agree that the view taken waa 
nl:stakable. Half the Members who voted for it:-I do not know the 
numbers but quite a number of persons who voted for the Resolution 
stated definitely they disagreed entirely with the suggestion that this-
should be transferred from revenue to capital. (HonouTable MembeT': 
.. Only two. ") Only two spoke, but I am quite ~ that, judging by the 
division which took place on a later amendment-a somewhat similar 
question. which was supported on the saine authority, half the House said 
that tht:lY did not believe in this attempt to cover up our tracks, but that. 
they thought that the Government could make a further reduct.ion iIi their 
actual expenditure and for that reason they voted for it. Now, if the 
Government for J\ moment thought that there was the slightest possibility 
of making that further reduction, it would have gladly agreed to do so. 
Here, I may say that this year, I think, we have been suffering a little 
from the precedents created last year. The position is not really the same 
88 it WaS last year. The Government has produced estimates which I 
have already told the House more than once are based, in our sober 
opinion, on a rather more hopeful view of what the minimum expenditure 
wii! be for this year than we can quite honestly say we hold. H I were 
asked to put my hand on my heart and say that our expenditure will not, 
w:thout any special intervention of adverse circumstances, exceed the 
expenditure which I have to-day given to the House, I should have 
honestly to say that I was very doubtful. We will 00 our. best. I am 
sure the Government has given some earnest of its good intentions, and 
these eiltimlltes are framed on the basis of She acceptance of the R.eport 
of the Inchcape Committee in full, subject to lag. 

Now. there are quite a number of items on which this House haa 
expresse 1 more or less clearly its view that the Irichcape Committee cuts 
'lUeht not to be accepted. I do not say that at the end of the year it 
WIll be found that we have eoJcceeded the estimate of expenditure which 
we have put forward. now. Jt will be my duty and also my endeavour 
through.lUt the year to Bee that that does not happen. But leaving aside 

o 
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qUI;stions of appropriation, I stand here to try and present to the House 
my estimate of what is the minimum expenditure that we are required 
to cover during the year, and I cannot honestly say-and I think the 
House agrees that we have done our best-I cannot honestly say that 
there is any probability of its being less than the figure we have put here. 
My Honourable friend Sir Sivaswamy Aiyer has made certain suggestions 
abcut ~ expenditure on the Army. I was very sorry that he was under 
the mistqlprehension that he was out of order, because I should have liked 
to have he8l"d more suggestions. Weare very anxious to economise every-
where and. I think I can say for His Excellency the Commander-in-Chief 
that he is particularly anxious to have useful suggestions for econoD}Y, 
for that will give him ~ wQich can be spent on things which he really' 
desires to spend qn. 

Dr. H. S. Gour: It must be transferred to the Civil D ~  

'lhe HOIlO1Il&ble SIr Bull Blackett: In view of the financial position 
of India he has had to cut down his expenditure to the bone and if anybody 
can show him cases where he is wasting money, he certainly would be ex-
trcnely glad, I believe, to go halves with me. We have made a very 
severe cut . 

. 1Ir. K. Ahmecr: Nothing of the kind. Last year you had said the 
fiame thing. 

The Honourable SIr Bull Blackett: I beg your pardon. 

lIr. President: If the Honourable Member desires to make an inter-
ruption, he should have the courtesy to rise to his feet and speak audibly 
and distinctly. The next time the Honourable Member interrupts in that 
fa:iliion, I shall not be so lenient. 

The Honourable Sir Bull Blackett;: I regret I did not catch the Hon-
ourable Member. I believe it related to something that we have done 
or not done since last year. AB I said in introducing the Budget, we made 
some considerable economies on the ordinary items of Army expenditure 
l:u.t year with the result that though special charges like 
Vi flZiriSt:m and demobilisation. charges exceeded considerably the 
estimates, we actually kept within our total estimate figures in respect 

. of the Army as a result of earnest ~  at retrenchment. Some Hon-
~ l  Members were disappointed that we did not adopt the temporary 
(Ypedients for ~ to capital which they put forward. 
'The reason why we ~ not do so was-I have all-eady given 
it in general-that it is absolutely necessary that when you have had a 
deficit for. 5 years, your first surplus that you show should be a real-surplus 
and it should not be subject to any possible criticism of having been obtained 
by unsound expedients or manipulation. You can taKe your accounts and 
tnwsfer items from revenue to ~ l and capital to revenue and im-
prove your accounts with great advantage to sound thinking in every way. 
But you must not do it for the purpose of turning a deficit into a surplus. 
I think that all these things should be looked into, though as I ha.ve said 
I pm afraid the result would be, if we did it too closely this year, slightly to 
increase our deficit, but ~  is another matter. Let us accept the accounts 
as they stand and show a surplus and then yO\! will improve your credit 
and get the advantage of what you are really setting out to do. 
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I turn now to another point. I have heard some of my Honourable 
friends more than once in the course of the last ten days talk about the 
temporary financial stringency, and these temporary difficulties we are in. 
I wish I could say that I believe thai these are necessarily temporary. . But 
(lan we honestly say  so? 

Kao Bahadur T. BaDgach&rlar: VVhat about the military? 

The Honourable Sir Basil Blackett: The mili"iary expenditure has been 
cut down this year from Rs. 671 crores to Rs. 62 crores. 

Dr. H. S. Gour: You must bring it down to Rs. 20 crores. 

The Honourable Sir Basil Blackett: The figure given by the lnehcape 
Committee is Rs. 57! Cloores. (A Voice: .. Without altering the policy") 
On the contrary, after making considerable ~ in the lI.umber of the 
troops, British an4 Indian. (A Voice: .. You cannot change your 
policy.") I beg the Honourable Member's pardon. These estimates are 
framed on the assumption that the reductions agreed to by His Excellency 
the Commander-in-Chief and agreed to in principle at Home are earried 
out. . 

Kao Bahadur T. BaDgach&liar: May I point out that in WaziristaD 
and on other temporary works we are spending more than 3 crores of rupees 
which will not be a recurring thing. 

'I'he Honourable Sir Basil Blackett: I was just coming to that point_ 
It is perfectly true that there are non-recurrent items of expenditure in the 
Army estimates and I shall be disappointed-I will not put it higher than 
that at the moment-I shall be much disappointed if the Army estimates 
are as high as 62 crores next .year, but theJ"e are a good many other con-
~  besides the fact of these non'-recurrent items in Waziristan. There 
will be certain terminal oharge"'s--if there is no lag there will be terminal 
f'barges of rather heavy amounts I am afraid to meet in 1924-25. Over two 
crores of the ~  this year is purely a non-'recurrent reduction, it is 
·a reduction in stores. By living on existing stores we are able not to buy 
new ones so as to reduce our total reserve--a most important reduction of 
-extreme value, but it does not enable you to look forward to recurrent reduc-
tion next year. When you have worked your reserves down to your mini-
mum you have to go on replacing. So far from being a recurrent saving 
that is "\' non-recurrent saving which will have to be made good next year. 
Now, there is another item in our estimates to which to some enpnt the 
same considerations apply. The three crores of our reduction in Railway 
expenditure this year is 8. reduction of programme revenue. I do' not want 
to go into the point, but obviously that is a postponement of expenditure-I 
<do not want to beg the word by saying neeessary--:it is a postpone-
ment of expenditure which has to be made good if our Railways are to 
<earn tfs interest. We cannot live on that sort of thinJt. 

Then, 8l!I we etand, we have got a deficit of Rs. 31 crores uncovered. 
Have you any real hope, real certainty that next year without any increase 
of taxation that could be covered? I do not say there is no hope, but is there 
any certainty? We have had two good monsoons and on the law of aver-
~  can we really expect two Vlore or one more this year? People talk 
glibly about revival in trade. There has been an improvement in trade, 

~ there can be no 'permanent, long-enduring improvement in trade 
lI.\·hlle ~ ~  are in the Ruhr. while the whole of continental Europe is 

C 2 
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m the state in whish it is, while our customers are unable to take our-
goods. There is no cert..inty of a surplus next year on the existing basi-. 
of . taxation and I am afraid I must add there is a probability of a deficit 
unless we cover it by additional taxation this year. That is where th& 
great merit of the Government's proPOBJU comes in on financial grounds. 
The proposal would bring in 4i crares of additional revenue this year cover-
ing our deficit and leaving us a small surplus for contingencies. A year 
after it would add six crores to our revenue-an addition of Ii crores. 
That is a very important point, because with that duty imposed we shall 
be next year in a position in whic1i I am prepared to say in the ~  :J£ 
very adverse circumstances the recurrence of a deficit is most unlikely. 
On the contrary there is every probability-given a few favourable turn& 
of Fortune's wheel-that we may have quite an appreciable surplus, to do 
what we want to do with our surpluses. I shall come to what we want to 
do in a moment. But before I go on to that I want just to deal with some 
of the various suggestions that have been made for alternatives. As my 
friend from Madras said ~  now, the fact about" all these alternatives is 
that they seem to secure no more unanimity thiln the salt tax. If the 
Government and a certain number of Members are opposed to the refusal 
of the salt tax, there is so far as I can see a complete absence of any kind 
of unanimity among Members of this House as to any substitute. What 
are the substitutes that have been suggested? I take for this purpose th& 
order paper containing the amendments so that I may deal with some of 
iliem. I do not think that any suggestions have been made to·day which 
were not put forward before. I will take the duty on silver for 
which my friend, Sir ~  Webb, holds a brief. This proposal has 
been put forward in each of the last two years and after discussion it was 
not agreed to. I do not mean that it has been voted against, I am nQt sure 
of the facts. I believe it was voted against one year. The difficulty about 
the duty on silver is that, first of all it is most undesirable to have a dmy 
on the precious metals which come in and go out and thereby play a most 
important part in balancing imports and exports and exchange. A duty on 
precious metals is open to enormous theoretical difficulties. But I do 
I'.ot want to delay the House· with them, if they agree, as I think they 
do, that it is a fact. The next difficulty is, although it is quite true we 
l:ad a duty on silver some time, it did not contain any provision fOl' a rebate 
on export. It is really, we are convinced, out of the question to intro-
duce a duty on silver. now without giving a rebate on export. Otherwise 
we shall play havoc with our exchange position. Silver must be able to 
go out freely to balance the position when the exchange is temporarily 
against us and we are in need of that support. Assuming that to be the 
position the yield is extremely uncertain. I begin with the year 1916-17. I 
do not begin with that year for any reason except that it seems to be going far 
enough back. In that year I see there was a net export of 12 million ounces. 
With a duty of let us sayan anna, we should have lost 12,000,000 annas 
net in that year. In 1918-19 there was a sr.nall import. In 1920 there was 
again a small import. In 1921 it was fairly large, 21 million ounces of 
roet imports. In 1921-22 it was 61 million. We 08hould have got a large' 
revenue that year. In 1922-23, for the first ten months we have 61 
millions. We should have got considerable amount here: But the mere 
fact that we have just had two yean of large imports here means it is 
quite possible that if you impose a duty this year, we might· find tha. 
it has brought a loss and not a gain. In any case the amount that we CaD 

I 
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.eount on its bringing in this next year would be very small. I do not 
-think the House will wish me to .spend more time on that. It has been 
put forward in one special quarter but it has not very strong support. Next 
.I take the export duty on petrol. Here I should like to oi?serve that it is 
"Tather striking that among the suggestions· that have been put forward ex-
Tort duties hold the foremost place. An export duty on petrol has been 
.suggested. It has also been suggested that we should hav!' .an export. 
.duty on jute, and the export duty on hides and skins, which was our one 
.-small concession to the overburdened tax-payer, is opposed. I am reminded 
of the words of some one to-dav, that income-tax is· also a bUrden on the 
tax-payer. I was much interested to hear that. I wonder whether that; 
is true of any other .tax. The reason why the export duties are opposed is, 
i think, because it is rather difficult to see who the tax-payer is and on 
whom the burden falls. They sound popular in theory; they are danger-
ous things m practice as everybody knows and I think there was a general 
recommendation in the Fiscal Commission's report ~ export duties, 
Now, ·we .have already had more than one debate on the question of an ex-
port duty on petrol. Opinions have differed but the Government are con-
vinced that it would bring in a very small amount, nothing like the '/0 
Jakbs which has been spoken of, while it would re-act very. severely on the 
price, possibly, of petrol and certainly of kerosine in this country. If that 
is so, if it touched the price of kerosine,. that would very quickly have an 
effect on the pocket of the very poor, much heavier than the salt tax, in 
-spite of the fact that it would 6ring in much less than one-tenth of the sum 
expActed from the other into the revenue. 

,. I will leave my Honourable colleague the Member for Commerce to 
-<leal with the proposal not to reduce the export on hides and skins. That 
is a speciality. But obviously it is not really a questIon of covering our 
-deficit or not however we deal· with. that. The reason that was put for-
ward was the fact that it is regarded as essential in the interests of an 
.existing export trade. 

The import duty on iron and steel is the next suggestion. The House 
has just agreed that a '.I;'Briff Board ought to be set up. A Tariff Board is 
about to be set up and its first duty will be· to look into the question of 
now to turn our unscientific revenue tariff with its protective results into 
the beginning of a protect.ive tariff. Is this the ~  to make a 
-sudden change in your iron and steel position? (A Voice: .. There is no 
difference of opinion.") I do not think there is any unanimity in this 
House on . that subject. (A Voice: .. For revenue purposes.") For 
·revenue purposes! If it was imposed on all the railway material that 
was bought by the Government, it might ~ in a con!.'liderable sum; 
but I do not think it would improve our net railway revenuE'. It is really 
a very complicated question, but for revenue purposes, a duty of the size 
·that if! suggested is ont of the question; it is so obviously an important 
protective duty, protecting or otherwise all thp. numerous industries that 
depend on iron and steel-it is obviously a thing you cannot jump into. 
'The .next and last suggestion is the one that has become associated with 
the name of Sir Gordon Fraser. It has rather lost some of its pristine virtue 
In the course of discussion in thA House. It was originally a proposal for 
half an anna in the nlpee on all ~  from customs, excise and income-
iax,-17B2 surcharge on Idl those receipts. When it was first put forward, 
! stated at the time that it was a novel idea to me and it seemed to be 
worth consideration. Now 8S an expedient, it is orie to which there are 
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_ considerable objections, but if it was really part of a final settlement .of 
the deficit, however objectionable it might be, provided it is limited to 
1/32, say 3 per cent., it is worth consideration. But there is no unanimity 
in the House on that question; but supposing that we agreed, how should 
the balance of the deficit be covered? It would bring in 2 crores if it was 
imposed in full but I agree with my Honourable friend, Mr. Seshagiri 
Ayyar-I think it was he-that the objections to imposing it on cotton 
imports and cotton excise are very great. I have worlied out the figures, 
and I come to the conclusion that if you impose it on the cotton imports and 
excise, whereas the whole of the proposal of Sir Gordon Fraser would bring 
in only 2 crores per annum as against the 6 crores in a full year which 
is obtainable from salt, it involves an additional expenditure of almost 
exactly the same number of annas per annum as the increase in the salt 
tax for a poor family. If you take a family, an average family of 4, and 
you impose a 3 per cent. duty on cotton piecegoods, you get something 
between 11 and 12 annas for a family per annum, which is the additional 
charge you are imposing on them by their share in this cotton and cotton 
excise duty, which is very much the same as salt. 

Ilr. Ja.mnadaa'Dwarkadaa: Sir, we discovered in the course of the-
evidence before the Fiscal Commission that not more than 15 per cent. 
of the population use imported cloth, imported goods. 

The Honourable Sir Basil BlackeU: There are two possible answers- ~ 
. that. I was talking of an increase both of the excise and customs, but I 
will say this that I do not thinK that the manufacturer here gets the whole-
benefit of the difference between the customs .and the excise duty. 

Kr . .Jamnadaa Dwarkaciaa: I am very sorry to interrupt the Honour-' 
able Member. But if he relies on his own admission in the Financial State-
ment, he will find that a year of depression has set in, and the prices will 
be low, whether the price of foreign cloth is high or not. 

The Honourable Sir Basil Blackett: Sir, I am not quite sure what my' 
Honourable friend, Mr. Jllmnadas Dwarkadas, is driving at, but I think. 
my statement holds that an increase even to. the small extent of this sur· 
.charge that is suggested, if it is imposed on the cotton excise and on the· 
cotton customs, will have at least as harmful an effect on the budget of 
the very poor as the salt tax. (Mr. Jamnadas Dwarkadas: " Cottop excise, 
yes.' ') I think that I need not argue it any further with my lIonourable 
friend. If you begin to make exceptions, the most popular exception in this 
House seems to be the income-tax. You can cut out the income-tax .. 
(Voices :" No, no. ") I think the House wants to cut out the income-tax; 
they want to make an exception to the. proposal by cutting out the sur-charge-
on all income-tax. There is sufficient absence of unanimity in the House 
to justify me anyhow. That leaves you only the Customs. If you begin to 
make exceptions in the Customs and still retain it at only half an anna in 
the rupee, the maximum you would get from it is something under' Ii 
crore. It is true it has been suggested that it should be increased to an 
anna in the rupee What was a dangerous , and undesirable expedient then 
becomes a thoroughly bad tax. The original suggElEltion was half an anna 
in the rupee, hut if you do more it means you are simply increasing your 
Customs duty, and if you are going to do that, I think it is desirable that you. 
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should do it scientifically. I do not want to go arguing about the salt tax; 
I should be out of order if I did, and I have possibly been led a little 
further than I ought to have been in dealing with that point. The position 
remains that the salt tax is the proposal put forward by the Government 
and it is thoroughly unpopular. I would like, however, to quote two 
remarks that I heard during the votes for Demand Grants. One, the House 
will remember, by my friend, Mr. Ginwala, was that the salt tax has 
been· universally condemned not on economic but on political grounds. 
Then we have a rather pretty commentary on that statement coming from 
an Honourable Member from the Punjab: .. If an)-thing will help non-
co-operation it is the ~  department," he said. Are we not in the· 
position that all taxation is unpopular and the Government has made one 
unpopular propesal. A large number of equally unpopular proposals have 
been put forward by the House. There is no kiDa of unanimity as to 
which one of them we should accept. (An HonouTable MembeT: .. Accept 
the suggestion of the. majority.") Is there a majority for any good tax 
that would cover our deficits? (D!. H. S. GOUT: .. Customs.") I really 
do not think Honourable MembArs can say there is. If that is so, we·-
come back to the salt tax, which is what the Government have proposed. 
Now we have proposed this because we want a really balanced budget this 
year, and if we can get it, real surpluses in the years to come. The salt 
tax does give us hope of obtaining such a result .. In the absence of very 
adverse circumstances we surely could hope on that basis that the budget. 
for next year and the year after would certainly balance, and given a few 
favourable results among the possible contingencies, we ought to have a 
balance sufficient to begin to do some of the things we want to do. Honour-

. able Members iil this House have referred again and again to expenditure 
on education and public health and similar services. Who spends mODey 
on education and health and similar services? It is the Provincial Gov-
ernments. If you want to improve the position of the nation-building 
departments (1 must say I do not like the phrase), the way to do it is to 
improve the Provincial budgets. 

Dr •. H. S. Gour: Let. them stew in their own juice. 

The Bonourablfl Sir Basil Blackett: If they stew in their own juice if; 
seems to me the . nation-building , departments will stew in their own· 
juice also. The Government s policy is, as soon as it has a- surplus, to 
make a beginning in the reduction of the Provincial contributions. That 
is the Governinent's policy and it means to follow that policy as soon as 
it has a surplus. Obviously if it is going to have a deficit this year from 
the action of the House, it is not getting much encouragement in it!' 
policy. If the House is really anxious to ~  an expansion of the-
• nation-building' services, let it take action which will improve the posi-
i,ion of those Provincial budgets. 1 do not confine myself merely to the-
provincial budgets. We have had years of expanding taxa.tion. We may 
not, with that liability to the provinces, be able to look forward at. a 
very early date to the converse, namely, reduction of taxation, but amung 
those taxes there are some that certainly want readjusting. We want 
to have money to consider the: tax side of our Budget, not from the point 
of view of what we must have but a little bit from the point of view of 
Whether this or that tax is danw.ging this 01' that interest. We want to-
begin to make a reduction in some of our taxes. and, to do that, we want 

_ a steady surplus of income. I appel\l, therefore to the House, I appeal to-
every Member of it and to all who are interested in Education and Public-
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Health to u11 who arc interested in the development of the industrial life 
of the 'country, to com.e to the support of Government in this matter. I 
made an appeal, which was listened to in a way that encouraged me, at 
the time that I introduced the Budget, that we should all work together. 
As a matter of fact, we have all been working together but we have got; 
rather fiBBiParous, we have all got; oft a little bit to our own parlicular nOB-
trums of doing it. Let; us stick to this, that. we must balance the budget, 
and we Dan balance the budget if we are prepared to make the sacrifice of 
voting for increased taxation if it is really necessary to do it. I do appeal 
to the House, let us come together and cover this deficit by our own 
~  

Sir P. S. Sivaswamy Aiyer: May I ask the Honouril.ble Member whether 
the proVision for maintenance of the fighting forces makes any allowance 
for the proposed reduction of the fighting units? 

The Honourable Sir Basil Blackett: It assumes that all the reductions 
that are proposed by the Retrenchment Committee and were agreed to by 
His Excellency .the Commander·in-Chief will be put into force as soon as 
possible. I am not, I am afraid, -sufficiently familiar with the details 
to answer this question beyond that, but it is on the assumption that the 
recommendations of the Retrenchment Committee are accepted in fUll that 
those estimates were' framed. 

Sir P. S. Sivaswamy Aiyer: May I know when it is expected .to come 
into force? I find that the provision for the maintenance of the fighting 
forces shows that the fighting forces are calculated at exactly the same 
strength as last year. 

The Honourable Sir Basil Blackett: I think that· our difficulty was that 
we were not able to show any other figures than the existing ones in the 
@timates, but it does not mean that no changes will take place during 
the year. I think the position really is this that, for this year, the lag 
and the terminal charges owing to the necessary postponement in efteeting the 
reductions would balance the reductions that we are able to make during 
the course of the year. It is a method of showing the figures, but I do assure 
the House-and there is nothing hidden in what we have done-that we 
have prepared those figures on the basis that the whole of the Inchcape 

D ~  ';t Y'pr.ommendations are put into force at the earliest possible 
moment . 

. (Several Hon')urable Members moved that the question be now put.) 
The motion was ~  

Kr. Preslden1;: The question is: 
.. That the Hill to fix the duty on salt manufactured in, or im,Ported by land into 

certain parts of British India, to vary the duty leviable on certain articles under th; 
Indian Tariff Act, 1894, to ii.x maximum rates of postage under the I ~ Post OSee 
Act, 1898, to ·amend the Indian Paper Currency .Act, 1923, and to fix rates of inCOJDeo 
~  be taken' into consideration." . c . 

The motion was adopted. 

The Assembly then' adjourned for Lunch till Three of the Clock. 
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The Assembly re-aBBembled after Lunch at Three of the Clock. Mr. 
:I'resident was in the Chair. 

POINT OF ORDER. 

The Courlesy of IJeb4te. 

JIr. Preald&n': Before we proceed to the consideration of ~ claU888 
·(.f the Finance Bill, there is a matter to which I wish to draw the attentiQn 
·(If the Assembly. 

When a Member has spoken, the courtesy of debate requires his pre-
.sence in the Chamber during succeeding speeches. As Honourable Mem-
,bers will have observed thia morning, a speech, of a somewhat pointed, 
personal and forceful character was delivered by the Honourable :Member 
from Bombay, CaptainSassoon. The Honourable Member then left 1a1e 
-Chamber and therefOl'e committed, perhaps inadvertently, an 80\ of parlia-
mentary discourtesy. In view' of the character of his own speech it was 
peculiarly incumbent on Captain Sassoon to remain in his place till the 
lcncheon, adjournment. 

I do not wish it to appear that the censure of the Chair falls too heavily 
'(In the individual Member in question. He is entitled to the benefit of 
the First Offenders Aet; but. I wish to establish now the' proper practice 
that the courtesy of ~ requires the presence in the Chamber. of a 
Member who has made a speech during succeeding speeches-especially If 
that ,Rpeech ,is of a somewhat personal character, as in the present instance. 

lIr. E. Ahmed: Is that the practice in England in the House of 
·Commons? 

JIr. Presiden': Certainly. 
QaptaiD B. V. Sa8soon: Sir, no one can regret more than I do the 

f86t that owing to an engagement which I had to keep I was not present 
when 1;he Honourable Member replied to my remarks .. I can assure the 
House further that I, wrongly apparently, considered that the debate would 
have continued beyond the luncheon intental and that the reply would 
not be forthcoming till after that interval: otherwise, Sir, I can assure 
.you and the House that nothing was further from my intention than to 
.avoid being here when that reply was made. 

~ ID R I  OF CLAUSES OF BILL. 

:Mr. Presidenl: I think it would be convenient for the Assembly to 
proceed immediately to the consideration of clause 2, postponing con-
-sideration of clause'} (Short Title, Extent and Duration) ,till the substantive 
proposals of the Bill have been considered and decided. 

POINT OF ORDER. 

Scope of Finance Bill. 
The Bonourable SIr Kalcolm Bailey: Sir,- in the absence of mv 

l1onotirable friend the Finanoe Member, 88 we are now taking up the 
·clauses of the Finance Bill, I am compelled to Mk you, if you could COD. 
veniently give us your ruling as t, the admissibility of a numbel'of amend. 
'ments that have been tabled and are before the House? I refer of course 
iQthe point whether it is possible.for non-official Members to put forwani 
proposals involving increases of taxation. 
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Sir campbell Dod .. : Sir, before you answer the.t question, I should. 
like to ask you whether clause 67, sub-section (2), of the Government of 
India Act has any bearing upon this subject. 11; reads as follows: 

.. It shall not be lawful without the previous sanction of the Governor General to-
iI.troduee at any meeting of either Chamber of the Indian Legislature any measure-
affecting the Pul.lie Debt or public revenues of India or imposing any charge on the· 
II'venues of Inllia." 

Mr • .Jamnadaa Dwarbdu: I wonder if again I may ea.iI to the ·assiSt-
anee oithose who have given notiee of amendments the precedent estab-
lished by this House in the matter of amendments of the cha.ra.eter referred 
t.l by my Honourable. friend, the Home Member. You had an instanee 
year before last and last year; the Honourable Members from Ke.raehi, 
Mr. Price in the futt instance and afterwards Sir Montagu Webb, intro-
dueed an amendment to have a silver duty; that was thoroughly discussed .. 
Whatever the fate of it was I am not concerned with at the present.. 
moment, but it was allowed to be discussed. I myself in the year 1921 
moved an amendment to the effeet that an import duty on yarn should be. 
levied; that was also aJ.lowed to be discussed. Then last year, if you 
look at the debates, you ,vill find that instance after instance can be 
found of Members having introauced amendments which were fully dis-
cussed and no point of order was raised. %erefore, Sir, I hope that the-
House, having been entitled to move amendments in the last two years,. 
the practice will be continued this year, especially when the suggestion· 
for an alternative is, I should say, ~ l  

Dr. H. S. Gour: May I also, Sir, in this connection point out that 
section 67 (2) to which my friend, Sir Campbell Rhodes, has referred 
merely deals with the introduction of any measure, an independent measure, 
and does not rule out an amendment to an existing measure introdueect 
by the Government and under discussion by this House. 

The Honourable Sir JIalcolm llailey: I have only asked of course for 
your ruling on this matter, and in the course of giving your ruling you will,. 
nc doubt, interpret for us the meaning of the words to which Dr. GoUr' 
has referred. But with reference to what Mr. J a.mnadas Dwarkadas haa: 
said, I may remind him that the majority, if not all, of the motiona to-
which he has referred just now were motions for the transfer of a particular· 
article from one section to another of the Schedule .... 

Mr • .Jamnadaa Dwukadas: That is a technical distinction. 
The Honourable Sir JIalcolm Halley: There are of course on the paper 

before us motions which do not refer to the transfer of articles from one· 
section to another of the Schedule, and indeed which refer to Acts which 
are not before the House at all. I merely wish to point this out to you,. 
before you give your ruling. 

Mr •. President: There are really two points of order before the House. 
The first raises the question of the scope of the Finance Bill, and the 
amendments which will be in order in respect of. its scope. The Finance· 
Bill recites the Act08 proposed to be amended. 'Acts not there recited 
will not be open to amendment by the House. . 

The second point is the question whether.lmendments proposing increases-
in taxation will be in ordet. The point raised by Dr. Gour seems to me to· 
b", one for legal argument and interpretation as to whether a measure, iDr 
the words of the Statute, must be held to cover an amendment or not .. 
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On that I am not prepared to pronounce, but if it were ,held that the word. 
. measure ' did include amendment, then I think the Chair would have to·· 
rule that that seetion could not be held to apply to the ordinary process of 
amendment because in that case ·it will not only rule out motiOIlB 110 increase 
II ~  but also motions to reduce it. Therefore I put that an one side. 

'l'here being nothing in the Rules and Standing Orders relating to 
amendments to the Finance Bill proposing increases of taxation, we are, 
I think, thrown back upon the procedure of the House of Commons upon 
which this procedure is based. I ~  it is obvious that the Imperial 
Parliament intended to confer the saine powers and the same restrictions 
regarding the levy and approprtation of public revenues which it itself 
enjoys. Neither the House of Commons nor the Legislative Assembly is . 
empowered to increase a demand for a grant. The House of Commons is 
equally forbidden to increase a tax. That general principle has been laid 
down many times, and I think that it is one which we ought to apply here. 
'l'herefore those amendments which propose increases of taxation will not 
be in order. 

Sir Konggu Webb (Bomba.y: European): May I point out that the 
effect of this ruling will be this: This House is asked to consrder legis-
lation to provide the money for carrying on the work of administration next, 
year, yet some of these amendments of the TariH Act cannot be discussed 
as they add to the revenue. If we have not the power of proposing alter-
native variations in the Tariff Act, then this House has only power to· 
cut down proposals for revenue, and produce deficits. 

Kr. President: I think I can meet the Honourable Member's point 
at once. I have suggested in a previous ruling this morning that the dis-
cussion on clause 2 which increases the rate of the salt duty shall proceed, 
on the basis not merely of the salt duty itself but of alternatives to it, 
and if in the courSe of the debate it is clear that there was-I shall not say 
unanimity-but a general ngreement that a certain alternutive is preferable 
to the salt duty, then that alternative could not be made effective in the 
present measure except on the motion of a Member of the Governor-
General's Executive Council. It is not that the proposals are excluded 
from discussion, but that they cannot be moved on a motion of a non-
official Member. Tha.t is in strict aOOt)rd with l ~  prnctice in 
the House of Commons where a motion to propose an increase of tax must 
be made by a Minister of the Crown. 

Dr. B. S. Gour: May I, Sir, in this connection inquire wnether if the-
Governmartt prorossl is for the decrease of the tax, as for iIl8tance, under-
clause 2 of section 3, an amendment maintaining the 8tatu8 quo ante would 
be in order. 

lIr. Preaident: The existing charge is in the Indian Tariff Act as now 
on ~  Statute Book. Therefore, that item could not be held as a proposal 
t.l mcrease the ta.x. 

:aao Bahaclur T. RaDgachariar: Sir, if'I heard the Honourable the 
I,eader of the House aright, he made a distinction betv .. een new proposals-c 
GIld propo;;ills whioh merely tend to transfer one. item from one part of the-' 
schedule .to another, but the .efflet of the transfer will be to increase the-' 
~  Would that bem order, Sir? 

JIr. President: No; that falla under the ruling too. 
\ 
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Mr • .Jamnadas Dwarbdaa: With your permission, Sir, I will say this. 
'Take an article which is at present classed under the 15 per cent. tax. 
_But if any Honourable Member suggests that this article should be trans-
ferred from the ordinary list to the list of articles of luxury, will it be open 
for him to do that, Sir? 

)[r. President;: The point is somewhat hypothetical. I should like 
-to deal with it &fl a specific instance, but I think the general principle of 
the ruling must be held to apply there also. 

B.ao Babadur T. :B.&ngachariar: For instance, there is also a proposal 
.ct mine to ~ Steel and Iron from one part of the Schedule to another 
;pm of it, but in the same schedule. But· the difference will be in the 
'percentage which will be fixed upon it, for one is, I believe, 15 per cent . 
. and the other is 20 per cent. It is really the Government amendment, 
.and I propose another amendment with reference to those three items which 
.-are under considc<Iation. 

The Honourable Mr. O. A.. Innes (Commerce and Industries Member): 
J should like to point out that the amendment proposed by Government in 
:rlgard to the items mentioned by Mr. Rangachariar is merely to alter the 
wording in accordance with the Machinery Committfoe's Report. We have 
not proposed any alteration in the rate of tax. May I point out, Sir, that 

-lrom the point of view of the Commerce and Industries Department, and 
.of the trade and commerce of the country, it seems to me to be a very 
.dangerous precedent that a proposal to increase the duty on very important 
.classes of imports like that is liable to be sprung upon the trade and 
. .commerce ot the country at two dlLYs' notice. 

Sir P. S. Sivaswamy Aiyer: Sir, in view of the decision which you have 
just given 8."1d whIch you have told us represents the practice in the House 
of Commoils, I do not propose to argue this point. But I just wish to 
make one last appeal to the non-official Members of the House, and it Is 
-this; that, unless we can come to some sort of agreement among ourselves 
as to what J.llemative or substituted tax we shall have and uJPess we cease to 
~  our ind'.vidual hobbies to death. Unless we can COIDe to an agreement 
among ourselves, we shall not be in a position to come to terms with the 

· Governmel'\t and make some definite suggestions to the Government, so that 
-they may initiatt' the necessary constructiv:e proposals themselves. We 
shall theri be landed in very undesirable consequences. The result of our 

· failing to reach anything like a fairly unanimous and on the whole accept-
,nble conclu;;ion will be that we shall not be able to introduce anyone of the 
·cltematives or get the Government to consider it, and, on the other .hand, we 
lliay succeed in throwing out the proposal for enhancement of the ·duty on 

· salt but throwing it out merely for the pleasure of throwing it out without 
-illlcceeding in getting it out of the Statute Book. The result will be that, 
-if we reject t.h£ salt tax and cannot constitutionally or in any regular manner 

. ret any :4iternative tax introduced, His Excellency the Viceroy will be 
-obliged to ~  it. (Honourable Member8: "Why"?) That I think 
.will be necessary. (Honourable Member8: .. Let the Government make 
·other proposals.' ') There will be 1\ deficit and I do not ~ it is reasonable 
for us to expect that the Governor General will or can contemplate with 
~  the accrual of another deficit for another year. The natural 
·and the -probable and reasonable result of our action in throwing oUt ~ 
~ l  tax without being able to substitute something else in its place, will. be • 
. ~ have ~ salt tax ~  and thus bring/about the very result which all 
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of us are anxious to avoid. (Honourable Member.: .. No.") And I there--
fore, make, with all the earnestness at my command, an appeal to Honour-
able MemIJl.l'S of this House that, if it were possible to arrive at something-
like a fair agreement by getting a little more time for discussion among.-
ourselves, I . would suggest, that the discussion of the details might -be-
adjourned till to-morrow. 

Bao Bahadur T. KaDgacharlar: _ In any event, we ant not agreeable to-
the salt tax. If the Government will accept anything else. 

Sir P. S. BlYaawamy Alyer: Unless we can \ agree upon some alter· 
native, unless there is a chance of that alternative proposal being carried, 
the Government will not see its way to putting it forward on their own 
rE'Spopsibility. That will be the result. If we are able to tell the Govern-
ment that ('ertain proposal will be acceptable to the House as a- whole 
then we me! expect the Government to put it forward. If the Govern· 
ment canuct put forward a constructive proposal as an alternative and if 
we cannot .10 it cQnstitutionally, then the reaults which I have pic\ured are 
bound to ensue. If the other Members of the House think that there is-
any prospect of any agreement by adjourning the House now and meeting: 
together and considering this matter, I would move that adjournment. 
Otherwise, not. 

JIr. T. V. Seshagiri Ayyar: May I say a word, Sir? 

JIr. President: The original question was that clause 2 stand part of 
the Bill, since which an amendment has been moved that the debate be 
now Rdjourned. 

JIr. T. V. Seahagirl Ayyar:May I say a word now, Sir? My Honour-
811le friend is placing us in a very awkward and a very undesirable position 
hy making II suggest.ion of this kind. We do not know what is in the minds 
of the Govel'mrwnt. We wanted that certain things should be done as 
regards ~ salt tax. We also made constructive proposals, but on the-
motion of the Leader of the House you have ruled, Sir, that those cons-
tructive. proposals cannot be discussed. If the Government brings . . . . 

JIr. PrMident: I have not given any such ruling. These subjects can 
be discussed but they can only be carried into law on a motion by a 
Minister 'If the Crown. 

JIr. T. V. Seshagiri Ayyar: I understood they can be discussed only 
if they are put forward by a Minister of the Crown. 

JIr. President: The Honourable Member has forgotten the arrangement 
\ihich we Chme to this moming. They {lan be discussed on the motion for 
salt tax as possible alternatives but they can only be made operative, that 
ill, they can only be put into law on the motion by a Member of the Exe-
cutive Council. 

JIr. T. V. Seahagiri Ayyar: I have followed that. I am sorry if I have 
r.ot expres!'led my meaning clearly. What I say is, no constructive addi-
tion to t·he taxation can be made unless it be by a motion made by a 
Member of the Government. That is what I understood the position to 
be. There is no use discussing the matter unless there is any chance of 
its becomL-1g law, and thereftlre, it is for the Government to say and to 
suggest on what matters t_hey are willing to take the sense of the House 
and on what matters they are prepared to see that that sense is carried into 
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[Mr. T. V. Seshagiri Ayyar.] . 
.effect. There is no use of an ~  discussion on a matter which cannot 
ultimately be given effect to. In these circumstances, Sir, ~  position 
taken up by my Honourable friend seems to be somewhat unfortunate. So 
far as one question is concerned, there is no difference of opinion, and that 
is upon 6he question of salt tax. After we have discussed that and come 
to a decision.if my Honourable friend moves for the adjournment of the 
House for considerina on what matters the Government want the decision 

· of the HOWle, then it would be timely. But upon this question of salt tax, 
there is no difference of opinion and there is no use adjourning the House 

· just at present. 
Cbaudhri Shahab-ud-DiD (East Central Punjab: Muhammadan): Sir, the 

Honourable Mr. Seshagiri Ayyar has been speaking for. Members on this 
side of the House. I do not know whether he considers me on this side or 

· on the other side. 
JIr. T. V •. Seahagiri Ayyar: I did not speak for you. 

Cbaudhri Shahab-ud-DiD: Please listen. A number of Members in this 
House,-and I can say this without fear of contradiction-whatever may be 
the pretensions of those who are against the salt tax,-will vote for it, 
if they are assured that some other kind of tax is going to be imposed 
and accepted by the Government or by the House. Unless that question 
is decided satisfactorily, there are some who are not going to oppose the 
salt tax, and I may tell Mr. Seshagiri Ayyar that he is mistaken and 
should not count upon a number of Members on this side of the House. 

1Ir. T. V. Seshagiri Ayyar: We will see about it. 
Cbaudhri Sbabab-ud-Din: If we are assured that such and such a tax 

is going to take the place of the salt tax, we may vote with those who are 
against the salt tax. But ~ it is meant that the salt tax owst be thrown 

· out first ~  then some other tax, which may not affect· uniformly all 
tax-payers of India, shall be imposed, then not only I but a number of 
Members will oppose the salt tax. That is the position and apart from 

-considering what the attitude of Government in this matter will be, that is 
the question to be considered. We are prepared to throw out the salt./tax 
provided you are prepared to accept some other kind of tax and this 
must be settled first. We must decide upon the form and amount of the 
tax, and. then and then alone some of us will be prepared to oppose the 
salt tax. Otherwise, we shall firmly vote in its favour, because we consider 
that the tax we impose must be a uniform tax, and affect every man nqually 
in ~  land. In. my opinion every one should contribute equally for the 
mamte:t;lance of mternal peace .and order and for protection from external 
aggressIOn. Those people who say that the salt tax must be thrown out 

· becauBe it is a very hard tax, a very dreadful tax, have not given any 
reasons . 

. 1Ir. President: The motion before the House is that the debate be 
adJourned' and the arguments brought forward by the Honourable Member 
must be addressed to that point. The real question is whether it is possible 
on t·l.Je floor of the House now to decide whether a satisfactory alternative 
to salt ~  can be found or not, and if it cannot be found on the floor of the 
House, It may nut be found by an adjournment during this afternoon. 

~  ~ D  For th.ese. reasons I strongly support the 
-motIon for adjournment moved by SIr Slv8swamy Aiyer. 
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Dr. B. S. Gour: Honourable Members must realise that we are on the 
-threshold of a grave constitutional crisis. Consequently nothing that we 
.say or do should be done in a moment of hurry. But at the same time, 
the Honourable Sir Sivaswamy Aiyer's motion for an adjournment would 
have been well-justified if we had received any encouraging nod from 

, .either the Finance Member or any other occupant of the Treasury Benches . 
.All the possible avenues for taxation, all the possible substitutes have 
been threshed out outside the House, and presented on the Boor of this 
House this morning for the consideration Of Government. Sir Sivaswamy 
Aiyer has himself made a very constructive proposal, but unfortunately for . 
Members on this side of the House the Honourable the Finance Member has 
categorically dealt with each one of those proposals and rejected them. 1 
do not understand that the Honourable the Finance Member is in a posi-
tion to reconsider his decision, and unless he is in a position to reconsider 
that decision, I do not think that we shall gaip anything by acceding to 
the motion for the adjournment of the House. What possible forms of 
taxation remain to be discussed upon which Members may informally or 
formally put their heads together? The Honourable the Finance Member 
in the course of his budget speech and later on in the course of the budget 
discussion has very clearly indioated that he and other Members of th" 
Government of India have explored every avenue as a substitute for the 
salt tax, and I can assure the Honourable the Finance Member and his 
colleagues on the Treasury Benches that we have not been remiss in our 
anxiety to find substitutes and the substitutes that we offered to him 
this morning appear to be the only substitutes possible for the salt tax. 
In this view, unless he is in a position to reconsider his rejection of the 
proposals made this morning, it seems to me futile to adjourn the House 
for a further consideration. The Honourable Sir Sivaswamy Aiyer has 
not made any constructive proposal other than the proposals made, dis-
cussed and rejected this morning, and unless we are in a position to have 
a fresh matter to discuss with the Members of the Government I do not 
think we shall be well-justified in asking the House to adjourn this sitting 
and go into the lobbies or elsewhere to discuss proposals of a nebulous 
~  upon which individual Members may agree but the House may 
not. I, therefore, suggest that nothing- will be gained and time will be 
lost in acceding to the motion made by the Honourable Sir Sivaswamy. 
Myer. 

1Ir. I. P. OotellDgam (Nominated: Indian Christians): Sir, I think 
-the proposal for adjournment made by the Honourable Sir Sivaswamy Aiyer 
is a constructive proposal. A number of recommendations were made. 
this forenoon by various Members of this House in order that the taxes 
so recoverable may cover the imposition of the salt duty to which nearly 
almost all the non-official Members are opposed. I think, Sir, if the pro-
posal of the Honourable Sir Sivaswamy Aiyer is /{ccepted by the House, 
that will give all the non-official Members an opportunity to come to some 
unanimity in the matter of fresh taxation, which may meet with the approval 
of the Finance Member. I would, therefore, urge that the House agree 
to the motion for adjournment in order that we may have time to consult 
-and come to some conclusion: 

lIf. Pyarl La! (Meerut Division: Non-Muhammadan Rural): Sir, I 
feel that the sit\1ation is"onae which we must approach in a spirit ot 
give and take. Unless that spirit is present, there is no use adjourning the 
House. When the HonouraDIe Sir Sivaswamy Aiyer made his motion, 
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[Mr. Fyari Lal.] 
I "thought he had received some encouragement, som.e hint, from Govern-
ment that they were prepared to· accept any alternatlve proposal tnat was 
unanimously made by the non-official Members of the House; but from 
what Dr. Gour has expressed and suggested, it does not appear to be thp-
case. ·Therefore, I think no good object will be served by adjourning th& 
House at this time. The situation that would arise would be simply this. 
Supposing all of us agreed tha:t instead of .the salt tax some other tax ~  
taxes should be levied, SUppOSlDg we unanunously agreed to that propOSI-
tion and we went to the Government with it, and the Govemment dis-
carded it, what would be the result? All our labour would be simply lost. 
Therefore, unless the Government side are equallJ agreeable to any alter-
native proposal that we make, there is no use adjourning the House. 

Lieu\.-colone1 H. A.I. Gidney (Nominated: Anglo-Indians): 
Sir, most of the speakers to· day in joining this discussion have· 
referred to .. we on thb side" or .. we on that side" of the 
House, but, I will say; that we, in this comer of the House, do not approve 
adjourning the House for this purpose. 

lIr. S. O. ShabaDi (Sind Jagirdars and Zamindars: Landholders): Sir, 
my feeling is that WG are I,llmost unanimous with regard to surcharge of" 
Customs and Income-tax. ("Voices: .. No; we are not; absolutely not."). 
At any rate, the majority of this House will accept it. There should 
be no difficulty then in relDoving the proposed enhancement of the salt 
duty. I propose that we do adjourn to come to some understanding. There 
is a possibility of our difierences ~  very amicably adjusted. 

The Honourable Sir J[alcolm Bailey: I am afraid that Sir Sivaswamy 
Aiyer's proposal took the House somewhat by surprise, and perhaps for 
that reason some of my friends opposite did not at first welcome it. I will 
tell the House what our own attitude is on the question. I recognise that 
Sir Sivaswamy Aiyer put it forward purely on his own account, and 
purely out of that desire which he has always shown to arrive at a decision 
more satisfactory than is likely to be attained by controvel'Sy in the" 

• House or by voting in the divillion rooms. When the Honourable Finance 
Member Bddrl,gsed the House this morning it was clear that of the various 
alternatives that had been under discussion, no one course seemed to com-
mend itself to every section of the House. Even this afternoon in dis-
cussing merely the question of the adjournment some differences of opinion 
on the suggested alternatives have begun to manifest themselves. I ean 
certainly say that we feel on our side that it would be an advantage if the 
House could be given an opportunity of seeing whether those who are opposed 
to the proposals of Government cannot consolidate on anyone alternative 
proposal. If that were done, at all evc>nts the air would be clearer; at all 
events we should know whether we had t;hcn anvthing before us which we 
could accept. For that reason, and because I believe that these questions 
often do yield to informal ~ ~  when they prove intractable to dis-
cussion across the flo()r of the House, I would support Sir Sivaswamy Aiyer's 
proposal; if we could diRcuss the mRtter. bf'tween ourselves even for an 
hour we might do good. Certainly I do Dot think that it would be a waste 
of the time of the House. 

lIr. PresIdent: The question is taat the debate lie now adjourned. 
The motion was adopted. ,.. 
The Assembly then adjourned till Five Minutes to Five of the Clock. 
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The Assembly re-assembled at Five Minutes to Five of the Clock. Mr. 
President was in the Chair. 

Sir' Oampbell Bhoclu: Sir, I beg to move the adjournment of the House 
until to-morrow. 

JIr. PnIIIdeDt: I cannot accept a motion for the adjournment of the 
House, because the power to adjourn the House lies with the Chair. I 
understand from the Honourable the Commerce Member that the Home 
Member will make a brief statement before we adjourn. I understand it 
is the intention to ask the Chair to adjourn the Assembly now. I therefore 
propose to wait till the Home Member can be in his place. 

fte Honourable Sir Kalcolm Bailey: Weare grateful to you for allow-
ing the adjourflment .this morning .. We have, I think, made a certain 
amount of progress; though we have not arrived at accord, we have managed 
at least to define our positions more clearly. It is our general desire, Sir, 
that you should allow us a further opportunity of discussion by adjourning 
the House till the usual hour to-morrow. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
mth March, 1928. 
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